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INTRODLUCTION

L. the Chairman of the Standing Committee on Food, Civil Supplies
and Pubiic Distribution (2002) having been authorised by the Commitiee to
submit the Report on their behalf, present this Sixteenth Report on Demands
for Grants (2002-2003) relating to the Ministty of Consumer Affairs, Food
and Public Distabution (Department of Food and Public Distribution).

2. The Committee examined/scrutinized the detailed Demands for Grants
(2002-2003) of the Ministry which were laid on the Table of the House
on 19th March, 2002,

3. The C:ommittez took evidence of the representatives of the Ministry
of Consumer Affairs. Food and Public Distribution (Departmem of Food and
Public Distribution) on 28th March, 2002.

4 The Commitiee wish to express their thanks to the MFicers of the
Ministry of Consumer Affairs, Food and Public Distribution (Department of
Food and Public Distribution) for placing before them detailed writtten notes
on the subject and for fumishing the information to the Committee, desired
in comnection with the examination of the subject.

5. The Report was considered and adopted by the Committee at their
sitting held on 11th Apnl, 2002.

6, For facility of reference and convenience, the Observations and
Recommendations of the Committes have been printed in thick type in the
body of the Report.

New DEeLH; DEVENDRA PRASAD YADAY
April 12, 2002 Chairman,
22 Chaitra. 1924 (Saka) Standing Committee on Fuod,

Civil Supplies and Public Distribution.

{v}



CHAFTER-I

INTRODUCTORY

The Department of Food and Public Distribution iS responsible for the
formulation and implementasion of national policies and programmes on
foodgrains relating 1o procuremenl, movement, scientific starage, distribution,
import, export and buffer stock eimed at Ensuring ‘remunerative prices 10
the farmers and avilability of focdgrmns at reasonable prices to consiamer
especially to the Vulnerable sections of the society. This Department is also
responsible for dwelnpmmt and regulation of the Sugar Industry, formulation/
adoption of a suitable prngramme ‘aimed al ensuring adequate supply of sugar
at reasonable prices, safeguarding the interest of cane-growers, allocation of
sugar for export and administering the Sugar Development Fund set up under
the Sugar Dewelopment Fund Act 1982, It also deals with Policy matters
relating to import of edible ails for Public Distribution System (PDS) including
atlocation to various States/UTs, management of edible oils economy including
vanaspati, Vegetable oils, cil cakes ¢tc. The Department alsa momitors aspects
relating to the production, guality contrel, processing and distribution of these
iieme.

1.2 The Minister of Consumer Affairs, Food and Public Distribution holds
the overall charge of ithe Ministry. He is assisted by the two Ministors
of State. The Secretary (Food and Public Distnbution) is the Head of
the Department and the principal adviser to the Minister on all matters
of policy and administration within the Department of Food and Public
Distribution. He is assisted by an Additional Secretary and Financial
Adviser, five Joinl Secretaries, one Executive Dircctor {Movement) One
Igint Commissioner (Storage and Research), and a number of other
officers and supporting stafl.

.3 The Department is organized into 13 Divisions.  has two attached
offices, namely:
{1) Dircctorate of Sugar
(i) Directorate of Vanaspati, Vegetable Oils and Fats (VVO&F}
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1.4 There are 28 Subordinate Offices, namely:

L5

{iy Three Quality Control Cells located at New Delln, Kolkata and
Hyderabad

(i) Ome Indian Grain Storage Management and Research Institute
{IGMRI), Hapur (Uttar Pradesh) with 5 Sub-Stations at Hyderabad,
Ludhiana, Jabalpur, Jorhat and Udaipur.

(i) 17 Save Grain Campaign offices at Ahmedabad, Bangalore, Bhopal,
Bhubaneshwar, Chandigarh, Chennai, Ghaziabad, Guwahati,
Hyderabad, Jaipur, Kelksta, Luocknow, Pamma, Pume, Raipur,
Thirovananthapuram and Varanasi.

{(iv) National Sugar Institute, Kanpur and

(v) National Institute of Sugarcane and Sugar Technology, Man.

In addition, there are three Public Sector Undertakings under the
administrative contrel of the department, wamely

{i) Food Corporation of India (FCI)

(i) Central warchousing Corporation (CWC} and

(i) Hindustan Vegetable Oils Corporatbion Lid {HVOC()
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L9 The total financial requirement of the Department of Food and Public Distribution on Programmes/activites in RE

(2002-2002) and BE (2002-2003) is as under :-

(Rs. In Lakhs)
Revised Estimates Budpget Estimates
2001-2002 2002-2003

Ma Non-Plan Total Plan Non-Plan Total
| 2 3 4 b S 7
Food Management
Secretariat 90,00 1165.03 1255.03 1500 1181.03 1196.03
Food Subsidy - 176070006 176070000 - 2119000.00  2119060.00
Post Harvest operation 303,30 696 .97 10027 - 709,60 700 60
Strenghening of PDS
Assistance of State GovisTs, for $00.00 - 800.00 - - -
Construction of Godowns
Assistance to State Govts/UTs, for Mobils Vans 30.¢0 - 30.00 - - .
{c) Training Research and 50.00 - 50.00 3500 - 35.00
Momitaring for PDS
Storage 2700.00 - 270000  3347.00 - 3347.06
Procurement and Supply - 7.00 7.00 - 7.00 7.00
Smart Card . - - 440.00 - 440 .00
Management of Supar
Dte. of Sogar | - 176.00 176.00 - 17770 171.70
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1.10 The details of object-wise requirement of Budget allocation during RE (2001-2002) and BE (2002-2003) is as under:-

Revised Estimates Budget Estimates
2001-2002 2002-2003

Flan  Noo-Plan Toual Plan  Non-Plan Toral
1 2 3 4 5 6 7
D1. Satarics - $2.00 2188.10 227010 - 50 127250
02. Wages 6.40 21.25 27.65 - 20,60 20.60
03. Overtime Allowance 0.50 33.7% 34.25 - 33.65 33.65
11. Domestic Travel Expereses 22.30 94.20 116.50 - 24 T 94,70
12. Foreign Travel Expenses . 26.00 26.00 . 30.00 30.00
I3. Officc Expenses 107.00 391.22 500.22 . 39430 39430
I14. Rent Rates and Texes £ 50 22.00 23.50 - 22.10 22.10
16. Publication - 18.75 18.75 - 18.75 18.7%
20. Other administrative 30.00 37.10 67.10 10.00 36.80 46.80

Services (Departmental Cantecn)

21. Supplics and Matcrials 12.60 74.50 87.10 - 74.70 74.70
26. Advertising and Publicitcs 7.40 16.00 23.40 - 16.00 16.00
27. Minor Works 0.50 125.40 12590 - 125.00 125.00
78. Payment for Professional and 35.00 4.60 39.60 40.00 4.60 46.60

Special Services
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1.11 The Ministry of Consumer Affpirs, Food and Public Distributon
{Department of Food and Public Distribution) has furnished the following
statement regarding their actual Plan snd Non-Plan expenditure alongwith
their percentage upto 13 March, 2002,

fRs. in crores)

ENO Scheme Major BE FE Actual % of
Head 2001~ 2001- 200]-  expen

2002 a2 2002 diture

up meu-

(13.3.2002) -mred

1 2 3 4 5 ] 7

PLAN
. Secretarial-Economic Services 3451 69 0% 050 5556
2. Other programmes of Food 2408 402 358 203 56,70

Storage & Warchousing 4408 057 @57 -
3. Other expenchiture for 2408 073 045 028 6222
development of sugar
Industry 4408 027 060 - .
4, Civil Supplies
Assistance for k1] ) 5758 400 271 6775
congtructions of godowns 7601 31 4 336 B
%, Aspitance for retail 3601 0.15  0.15 - -

oullcts in Tribal areas/
purchase of mebile vans o0l 0.15 Q.15 - -

6. Other schemes of Civil 34536 .50 o050 012 24
Supplies
7. Lump-sum provision for 2552 a5 050 018 6

projects Siklam for the
benefit of N.E. States
including Sikkim
2. Comsumer Indusiries 4408 2700 27.00 272.00 100
Investemt in Public
EHLETPTiscS
9. Lump-sum provision for 4552 350 350 318 9086
project/Schemes for the
benefit of NE States
including Siklam

TOTAL 4979 4590 3936 85.75
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Mo

10,

11

2
NON PLAN

Secretartat

Food Subsidy/(including
Sugar)

Subsidy on maintcnance
of buffer stock of sugar
Other expenditure for
development of sugar
Industry

Sugar Dewclopment Fund
transfer 1o

Crther prograrume of Food
Storage & Warchousing
Reimbursement of losses
10 STC in trading
operation of Edible Oils
Consumer Indusiries
Amritsar Oil works
Rehabilitabon/Modernisation
of Sugar Mills

Loan (o sugar Mills for
Cane Development

Loans 1o Hindustan
Vegetable Oils Corp.

3431
2408

2408

2408

2408

24038

3456

2852
6860

G340

G50

1276 11.65 967 83
362500 1761200 1HO138 2609

1.00 1.1 - -

%20 7.12 1.26 17.70

(80.00 18000 RDO0 104
21.15 1972 *14.65 74.29

50.00 .65 5.00 5780

.02 0.0z . -
20000 13600 129.81 9985

20,00 10.00 3.69 3690

5.0 5.00 LoD 20

TOTAL

1417313 1798516 1378582 70.65

Deduct recoveries from
S5DF

23020 14917 21.64 14.51

TOTAL

1394293 1783559 1376418 7717

.12 When the Commitiee enquired as 1o what are the reasons for
less expenditure of Budget allocation, Secretary, Departmemt of Food and
Public Distnibution deposed before the Committee that there is no prave
problem during (200)-2002). In Revised Estimate (2001-2002), there is plan
provision of Rs. 4680 crore, out of which upto February, 2002, Rs. 37
Crore has been spent. The remaining sum will also be spent except Rs.
1.50 Crore sum carmarked for North-Eastern States. The progress of work
in North East is slow. The law and order situation is not well thers.
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Last vear, less amount could be disbursed out of SDF, as the maticr
whether a loan out of SDF can be givent to a sugar mill against which dues
are outstanding for modemization/rehabilitation or for can¢ develepment was
under comsidcration. Now the SDF Roles, 1983 have been amended and a
loan can be given to a mill against which such loan for modermzation/
rchabilitation or cane development is outstanding. JS (Sugar) added that the
constitution of the Development Council for Sugar Industrizs under the
Industries (Development and Regulation) Act by the Ministry of Commerce
and [ndustry tock tlime and there was less cxpenditure under ‘other
expenditure for Development of Sugar Industries’. Recently, the Development
Council for Sugar Industries has been re-constituted. Qut of Rs. 6.65 crore
for NISST, an expenditure of Rs. 1.67 crore was incurred.

1.13 When the Comumittee asked aboul the reasons fer non utilization
of full amownt in Plan and Non-Plan Scheme for the year 2001-2002, the
Ministry in their Post Evidence reply stated as under—

“The reasoms for not full utilization of provided amount in Plan and
Non-Plan Scheme for thc ycar 2001-2002 are as under:-

Reasons for Plan Scheme
1. Due to significant reduction in the revised cstimates.

2 Funds not wtilised due 1o poor law & Order situation in the NE.
region mwl non-identification of suitable sites for constructions of
godowns.

Reasons for Non-Plan Scheme

. Suspension of LTC and less increase m % of DA
Ecangmy measures issued by Ministry of Finance.
Due to non-filling of vacant post

W

Less number of official tour and less purchas¢ of slationery items,
office cquipment and furmiture etc.

5 Npn-ntilisation of funds due to lesser off-take. Partition of Siates
of UPEMP and Non-submission of final audiied accomnt by State
Govis.

6. Short crushing period of experimental sugar factory due to which
large quantity of raw-materials could not be purchased.
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7. DuemdmmminpﬁmnfEdibleDﬂsmﬂnlntemaﬁmalnswcu
as Domestic Market and no import of edible oil during the financal
year.

g No fresh claims roccived and a few pending claims could not be
finalized in respect of subsidy for mamtcnance of Buffer stocks
of sugar.

9. Less number of Meetings/Conferences.

10. Due to incomplete documentation in respect of grant in aiddoan
of sugar mills"”

1.14 WhmﬂmCommiumaskndnbnutﬂwdmilsnfdivmimuf
amount allocated under BE/RE in vanous heads during the financial year
(2001-2002), slongwith the reasons for diversion, the Ministry in written reply
ﬁlrnishndtuthz{:muuittecmawdasunﬂnr:-

Thedntaiisufﬁmdsdivaﬁdfmmnnehcadtumﬂw]nadmfar
during 2001-2002 as well as the proposals for re-appropriation sent to Ministry
of Finance are as follows:-

{(iy Diversion of funds alteady madke dwring the year 200102 :

Magor From Majr To Amount Reasons
Head Head (Rs.lakhg)
3451 Other Charges 3451 Professional  0.60 More claims for
SETVICES legal charges. J
(i} Proposals semt to Mimstry of Finance for re-appropriation.
Major From Major To Ameant Reagons
Head Head (Rs. lakhs)
1 2 3 4 5 3]
2408 Die. Sugar (OEY 2ME Dne. of sugar 450 More claims for
NSI, Kappur {Minor (Professional legal charges/ extra
wOrks) Services)y fond for maintenance
Procuremeni of vacuvaiors m
& Supply raspect of Kandla
Residual Port Trust, &c.

Expenditure on




[ ]

4 5 f

us)

TGMR 2408
(Advertising &
Publicity¥

GPOLICE)

Secretariat Eco, 2408

Services

Die. of Sugar/DCST 2408
/SDF/NSL

International
Cooperation/Grants-
in-Aid/SGCAGSY
CHRGLACC Resachinl
Claim in respect of
Constrocuion of Food
Storage godowns
Reimbursement of 2408
losees to STC in its
trading operations on
Government Account
Subsidy to State 2408
{Government on
decentralizad
procurement of
foodgraine

Sugar subsidy 2408
payable to FCI and
others on accommt of
levy sugar import of
Sugar, eic.

purchase of

foodgrains

IGMR] 580 Doe 1o increase in

{Scholarship & targets of stipendary

Stipend) & training and additional

{(Maior Works) fends required as per
progress of construction
work of hostel building
at TGMI, Udaipur.

Food Subsidy 11097 Increase in MSP of

(FCT) Wheat andi tice and
more procurement of both
the grains.

Food Subsidy M7 ~do-

{FCh)

Food Subsidy 413500 -do-

ACT)

Food Subsidy 1130000 do-

(FCI)

[nicrest subsidy 50000 For the provision of
inlerest subsidy for
RENS Sygar Mills.
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1.1%5 The Commitiee observe that the Budget allocation (20601-2002)
for comstruction of godowns for PDS and purchase of Mobile Vans in
North-Eastern States including Sikkim could not be utilized fully. Under
the head 2552 {Revenue), out of the allocation of Rs. 50 lakh, only
Rs. 18 lakh could he utilized by 15th March, 2002. Similarly, for the
same purpose under the head 4552 (Capital), out of an amount of Rs.
50 lakh, only & sum of Rs. 1% 1akbh could be utilized. Though the
Government expected to utilize the allocated sum Rully by 31s1 March,
2002, the Commitiee are very much sceptical about this.

1.16 In addition te the above, under the construction of godwon
by FCI, out of a sum of Rs. 3 crore, only an amount of Rs. 98 lakh
has been spent upte 15.3.2042, theuph the Government expected (o
spend Rs. 1.50 crore by 31.3.2002, still leaving a saving of Rs. 1.50
crore. Under the Scheme Tor loan to sugar Mills for cane development,
out of an allecation of Rs. 20 crove, only Ra. 3.69 crore could he utilized
by 15.3.2002 which works sut to only 20%. The Committee feel that
funds earmarked for Nerth-Eastern States and hilly, inaccessible arcas
should be Utilized by making special efforts because these are the maost
sensitive areas and require special attention. The Committee, therefare,
recommend that all cforts should be made by the Government ot utilize
the funds fully within the financial year and the actual expenditure
incurred during (2001-2002) for all its Plan #nd non-Plan schemes be
intimated to the Committee. The Committee would alse like to know
the steps taken hy the Government to utilize the funds earmarked
pnder Plan and nen-Plan schemes in the proposed BE (2002-2003) in
an ovyen mManocer.



CHAPTER 11
FOOD MANAGEMENT

The main ingredients of the Government's food management policy are
procurement of foodgrains, their movement, storage, distribution through the
public didtribution system and maintenance of buffer stock.

() Foodgrains Production and Crop Outlook

2.2 During 2000-2001, the production of rice was $4.87 million
lonngs as against 89.68 million tonncs achieved during 1999-2000. The
production of wheat was 68.76 million tonnes during 2000-2001 as againsl
76.37 mithion tonnes during the year 1999-2000. The production of coarse
ceveals during 2000-2001 was 31.62 million tonnes as against 30.34 million
tonnes recorded during 1999-2000. The production of puises during 200K-
2001 i3 10.67 million wxmes as against 1343 million tonnes achieved during
1999-2000.

23  The overall production of foodgrains during 2000-2001 was
195.92 million tonnes as against the production level of 20980 million tonnes
during 1999-2000. The Planning Commission had set the target of foodgrains
production for 2001-2002 at 218.00 million onnes, but the same is likely
to be 209.17 million tonnes primarily on account of 131 districts receiving
deficient rainfall during monson 2001. The broad crop-wise break up of
production for 2000-01 and 2001-2002 is as under

iMillion Tonnes}

Foodgrains Production

Crop 7000-2001 7001-2002°
Rxce %4 .37 o1.65
Wheat 2576 7306
Coarse Cergals 31.62 na
Pulses 10.67 13.15
Food grains 195.92 209.17
Kharif 103,346 108 .45
Rahi 92.56 100.72

Advence Emirmaies m oo 22003002
17
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24 The State-wisc production of wheat, rice and coarsegrains during
1998-99, 1999-2000 and 2000-2001 as received from the Direciorate of
Economics and Statistics, Department of Agriculture and Cooperation,
Ministry of Agriculture, iz piven below:

fin 000 Tonnes)

States/TLT. 199859 199300 200001
Wheat Rice Coarse- Wheat Rice Coarse- Whear Rine Coarse-
EIEins Brains &rains
Andhra Pradesh & 118 21u 0 106 2249 6 11448 2221
Arnnachal 4 114 63 5 135 65 5 1% 63
Pradash
Assam 9 325 X W 386l B % W X
Bihar 4 676% 1660 4687  FIS2 1M 4497 5417 1515
Chhattisgarh - - - - - 65 323 19
Haryana BS6R )5 7T 9650 2583 7M. waS?2 MEd 47
Himachal 1] 112 719 &% 120 7% 588 2% 728
Pradesh
Karnataka 219 3G57T 533 2B OITI7OS% M4 3T GO0l
Madhya Pradesh 8333 35061 2488 8585 6377 2% 3887 9eD 1999
Maharashtra 13090 2468 6722 1436 25% 6500 HWE  1M5  S5S4E
Orissa 4 5392 142 B SIRT 153 I3 46814 L&
Punjab 14460 7940 456 15910 B716 530 15551 914 7S
Rajasthan GERD 2% M5 6732 253 1809 5554 156 3599
Uttaranchal - - - - - - N5 &2 e
Uttar Pradesh 23465 11387 3242 29976 13231 3843 24940 11540 357
West Henpgal T 13317 47 RSl 13760 o 1059 lM2R L@
Chancligarh - - - - - - - - -
Delhi » G ) K| 7 5 b, 5 6
Pondicherry - R 1 - % 1 - ol -
Gigjarm 1703 1016 2215 1020 985 641 649 1014 1827
Jammn & B S0 M4 4 WL 489 45 415 50
Kashirir
Tamil Nadu - 51 973 - I 106 - T8 1360
CHhers X I8 1 ¥ DX 6 130 GE 6

Tintad 71288 86077 31335 76369 89683 J0331 68763 84871 31616
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{it} Procurement of Foodgrains

2.5  Procurcment of foodgrains is one of the central pillars of the
food policy of the Government of India. [t scrves the twin purpose of
{(a) providing remunerative prices to the farmers thersby avoiding chances
of distress sale of foodgrains and also to enthuse them to increase production
and {b) building up of buffer stocks of foodgrains. Procurement operations
are camed out by the Food Corporation of India (FCI) in assocaiation with
State Government agencies.

26  The major foodgrains in the country wiz. wheat, paddy and
coarse grains are procured at Mimimum Support Price {(MSF) offered by
the Government. The MSP for common and Grade 'A’ varety of paddy
has been fixed by the Ministry of Agriculiure at Rs.530/- and Rs. 560+
per quintal respectvely for the 2001-2002 Kharif Marketing Seasons
(October—September). The MSP for wheat was fixed by the Ministry of
Agricullure of Rs. 610/ per quintal duning 2001-2002 Rabi Marketing Season
(Apnl-Marck). The pricc support operations for wheat and paddy are
urdertaken by the Food Corperation of India in association with State
Governument  agencies.

For Rabi Procurement year (2002-2003) MSP of wheal has been fixed

al Rs. 620.00) per quintal

27  When the Commttes asked what is the estimate of procurement
of wheat, rice and paddy during the next Rabi season and Khariff' season.
the Ministry in their reply stated as under -

“The Additional Secretary, Department of Food & Public Distribution

copvened a2 meeting on 23.1.2002 with the Food Secretaries of the

wheat producing States, to discuses procurement policy of wheal for

Rabi Marketing Seasans 2002-2003. Afler discussions with the Food

Secretaries of these States, it was estimated that the procurement of

wheat during the Rabi Marketing Season 2002-2003 wonld be about

226 lakh tonnes.

The Kharif Marketing Season 2001-02 for procurement of rice
and paddy has started form lst October, 2001, The estimated
procursment of rice during Khanf Marketing Season 2001-2002 is 185
lakh tennes. As on 21.3.2002, 141.66 lakh tonnes of paddy and 67.10
lakh tonnes of levy rice has been procured for the Central Pool. The
total quantity in terms of rice is 161.60 lakh tonnes, as compared io
15330 lakh tennes in Lhe corespending period last year”

(iii} Procurement of Rice

2.8 Besides extending price suppent to farmers for wheat and paddy,
nce 15 slso collected under a system of Iovy from rice millers and dealers
at the prices announced separately for each Siate.



2.9  STATE-WISE PRODUCTION AND PROCUREMENT AN PER CAPITA AVAILARILITY OF WHEAT, RICE AND COARSECRAINS
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210 Staternent showing State-wise details of complaints of distress
sale of paddy during the Karif Marketing Season 2001-2002 (60l 23.03,2002)
15 placed below

Sl Siate Districts(s) from which Date of receipt of complaint
Ne. complainis have been
received
!. Bihar Darbhanga, Aurangabad, 04122001,  24.01.2002,
14.02.2002,
Rohtas, Sone division 13.02.2002, 04.03 2002
2. Gujarat Dohad ' (1.02.2002, 11.03.2002
3. Madhya Pradesh Khargone 21.02.2002
4. Orissa Kalahandi, Jeypore 23.11.2001, 21.12.2001.
11.03.2062
5. Punjab Amritsar, Bataia 22.10.2001, 06.11.200
& Tamil Nadu Kumbakonam, Vellore, 06.11.2001, 12.11.2001
Kancheepuram 21.02.2002
¥, Unar Pradesh Bahraich, Varanasi_ 15.10.2001, i2.11.2001,
15.01.2002,
Banda 28.01.2002, 21.02.2002,

04,03.2002, 11.03.2002

8 West Bengal  Bankura, Contai, Sainthia 15.10.2001, 22.10.2001,
12.11.2001,
04.12.2001, 07.01.2002,
18.01.2002,
01.02.2002, 23.02.2002,
11.03.2002,

(iv) Decentralised Procurement

211 The Schete of Decentralized Procurement of foodpraing was
started in some States. Under the Scheme, the States themseives procure
foodgrains, retain the quantity requited for PDS and surrender the resi of
FCI for the Central Pool The subsidy is passed on directly 10 the State
Government for these operatians. The Government of West Bengal commenced
decentralized procorement of rice for the firet tme from the Karif Marketing
Scasen 1997-98. Thereafler, the States of Madhya Pradesh and Uttar Pradesh



212 When the Committer asked how mmch subsidy claims are
outstanding in respect of Madhya Pradesh and Uttar Pradesh as on dats,
the Ministry in their written reply furnishod as under--

“The details of the pending subsidy claims of the Stare Governments

of UP. and MP are as follows :

(Rs. in Crores)
{a) Targetted Public Distribution System (TPDS)
Year Madhya Pradesh Uttar Pradesh
1999- 201 2.24% 36,25
20002001 585 44 18
20012002 il.04 32,58

{upto January,02)

These claims pertain to the [0% of the total claim withheld far want
of audited statement of accounts for the relevant years,

{Rs. in Crores)
(b) Antyodays Anna Yojma (AAY)
The pending claims of the State Governments are as follows -

Year Madhya Pradesh Uttar Pradesh
2041-2002 Nit .
{upts Jan, 02)

*The claim of the Government of UP for Rs.18549 ¢rore is under
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examination in consuliation with the Goverment of UP According 10 our
calculations, the claim is to be restnicted to Rs, 101.063 crore. Meamwhile,
an ‘on account' payment of Rs. $3.15 crare has been released to the Staie
Government during the year 2001-2002 "

213 Consequent upon the Chief Ministers Conference o WTO
Agreement on Agriceltwre and Food Management held on 21.5.2001, a
Standing Committee comprising some Union Ministers and Chief Ministers,
besides Doputy Chairman, Planning Commuission has been constituted. The
Standing Committee, m its fjrst meeting held on 6.7 2001 discussed the issue
of deccniralize procurement.

2.14 It was clarified in the said meeting that the scheme of
decentralized procursment would nat be mposed on any Stale Covernment,
it was also cmphasized that in order to make the concept of mininum Support
Prices a reality for ail farmers every where in the country. It was necessary
10 encourage the States & to take Up progurement operations. The
Government of India would work out & detailed scheme in consultating with
the State Govemment to share the gains of localised procurement

2,15 In pursuance (o the above decision, the Union Food Secretary
convened meetings on 14.92001, 19.9.200] and 9102001 with Food
Secretaries of Assam, Bihar, Chhattisgark, Gujarat, Himachal Pradesh,
Karnataka, Madhya Pradesh, Maharashtra, Orissa, Rajasthan, Ultar Pradesh
and West Bengal. The Food Secretaries of Uttaranchal and Jammu & Kaghmir
were also inviled to participate in the meeting, but could pot attend. The
Stales were made aware of the benefits of decentralized procarement scheme
and were asked 0 submit comprehensive propesals for this parpose.  So
far. only the Govt. of Assam has scnt a detniled proposal far undertaking
deceniralized procurement of rice.

216 When the Committee asked what 1 the progress for making
available storage facilities, trained oanpower, eredit facilitics, etc. 1o the States
in order 1o encourage dmntmlimq procurement, the Mimstry in their Wwritten
toply furnished as under-

“The Central Government s to help those State Governments wiuch
take up decentralised Procurement. So far, only one mare State, iz,
Chhattisgarh, has opted to undertake decentralised procurement, FCI
has already given seven years' guarantee for the creation of 2.50 lakh
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of storage capacity in the State This was donc oo 1932002
i miumquimu,theﬂtntnﬁmmmhimﬂw

storage capacity available with FCI, CWC, private parlies, elc. in
Chhattisgarh,

2.

FCT will be too glad to provide training to the staff of the State
Government, if required. The request of the State Government for
sanction of Cash Credit Limit from the RBI wii] be duly considered,
when  received,

The Central Government is formulating a scheme for sharing of
cfficiency gaina with the State Government that have taken up the
scheme of decentralised procurcment,”

{v} Level of Procurement

217 The following table incicates the level of procurement of rice
(including paddy in terms of rice) and wheat for the Central Poof since 1995.
96 marketing season:—

(in Lakh tonnes)

Marketing Year Rice Wheat

(Oct. to Sep) (April to March)

199594 99 50 123,27

1596-97 12222 R1.57

1997-98 14334 0253

1998.99 [18.44 126,54

1999-1000 172,78 141.44

2000-200] 191.03 163 55

2001-2002 144.03* 206.30-

* ICurn:m Marketing Season-as on 13.2.2003
COARSEGRAINS
218  Cosrsegrains are normally procured by the State Governments

and their

agencies. During Kharif 2006-01, 6.51 lakh MT of COArsegraing

were procured i the States of Andhra Pradesh, Karnataky, Madhya Pradesh,
Maharashirs.
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2.17 The Ecomomic Cost of procurcment for cach State iz finalized
and the guantities of coarsegrainz that are not distributed in the PDS are
disposed of by FCI by calling teaders on “as is where is” basis, The difference
between the Econemic cost of the Stale and the tendered rate 15 rembursed
to the State Government as subsidy.

220 The approximate subsidy incurred on (he sale of coarsegrams
15 as follows—

State Commodity  Subsidy Cuantity Total
Bs. per MT {in MI? (Rs. in Crores)

Andhra Pradesh  Maime 1350.00 42919 596
Kamataka Bajra 2330.50 4514 1.05
Ragi 15413 NA

Mam 118050 379740 4.4%

Madhya Pradesh Jowar 3238.50 1214 0.39
Bajra 3238 .50 T405 239

Maize L18R 50 21673 257

Maharashira Jowar 321760 151229 4.89
Bajra 3237.60 10510 3,40

Maize 118760 16107 1.91

Taotal 27,05

221 At the tme of procurement, all the State Governments are asked
o distribute coarsegrains under the PDYS. However, except for the Statss
of Gujarat and Maharashira, which distribute small quantities of coarssgraims
under PDS, no other State has been able to distribute foodgrains under PDS.

2.22 When the Commiltee asked what action Government is taking to
ncrgase procurement base of coarsegrains so that other States can also be
benefited, the Mimstry in their written reply, fumished as under—

“Coarsegraims are grown manly n 15 States of the country. The prodoction
of coarse grams in 1999-2000 (in descending order of production) are
shown below.
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States Production (In million tonnes)
Maharashtra 645
Karnataka 323
Uttar Pradesh 375
Ryjasthan 281
Madhya Pradesh 238
Arihra Pradesh 217
Bihar 1.74
Gujarat 1.64
Tamil Nadu 126
Haryana 0.75
Himachal Pradesh 0.72
Punjab 0,53
Jammu & Kaghmir 0.4%9
Orissa 0.16
West Bengal 010
Others 0.28
Total 30.43

A study conducted by the Ministry of Agriculture has shown that the
cultivated area umsder coarsegrains has declined as shown in the table below.

Area in Million Hectares
Production m Million Tonnes

Foodgrains 1980-31 1990-91 19952000
Area  Production Arca  Production Area Production
Rice 4002 536 427 743 450 89.5
Wheat 223 363 242 55.1 274 156
Coarse grains 41.8 2940 . ) 327 255 3ns

The production of coarse cereals has remained static at around 30
million tonnes since 1999-2000 The consumption op coarse cereals has also
declined. The working Growp of the Planning Commission has noted that
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dramatic changes havc taken place m the food consumption pattern in the post
Green Revolution Era, At an all India level, cereal consumption hes deelined
[rom 153kg per capita per month to 13 4kg per month per capita in rural
areas between 1972-73 and §993-94. Similarly, i urban areas, the cereat
consunpticn has declined from 11.3 10 190.6kg. per capita per month. Even
among cereals, there is a shift in consumpbion from coarse cereals w rice and
wheat.

With declining preduction, the market prices of coarse cereals generally
rule higher than MSP and there is negligible procurement. Large scale
procurement of coarsegrains has been witnessed only in the last two years,
mostly because of bumper harvests which brought the market prices below
the MSP Procorement i the major States in the last two years is shown
below:—

In Tonnes
Stats 2000-2001 2001-2001
{As on 27.2.2002)
Andhra Pradesh 42019 14961
Gujarat - 3403]
Karnataly 399677 415837
Madhya Pradesh 30292 56317
Maharashira 177846 57630
Rajasthan - 36163
Total 650724 260639

The procurement of coarse grains is mainly done by the State
Covernments, and sanctions have beon given to all the States which have
requested for procurement of coarsegrains. The CACP, in its non-price
recommendations for the Rabi Cropa, has recominended that NAFED should
be pominated as the procuring agency for procurement of coarsegrains,

There ig little demand for coarse cereals for distribution under PDS.”

(vi} Central Issue Price
2.23 Whent and rice are issued from the Central Pool to State Govts/
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Union Territories at uniform Central fssue Prices (CIP) for distribution under
the Targeted Public Distribution System (TPDS). The CIPs of foodgrains
issued under TFDS are fixed below the Ecomomic Cost as a result of whuch
the Contral Government bears a huge subsidy burden, especially for making
foodgraina available at highly subsidized rates for the population below the
poveaty bime.

224 Under TPDS, two different sets of CIPs have besn adopted for
families Below the Poverty Line {BPL) and families Above the Poverty Line
(APL).

225 In order to channelise the food subsidy 1o the targeted group,
the following modifications were made in the Central Issue Prices in 2000-
2001—
(1] The Contral Issuc Price under BPL was fixed at 50% of the
SCONOMIC COSt;

{ii) The Ceatral Issus Price for the APL category was fixed at
ECONOMIC  Cost.

2.26 Comsequently, the issue prices of wheat and rice as on 1.4.2000
were fixed as under—

Econormic cost Issue Price Iasue price as

{Rs. Per Otl.) (Rs. per Qi) percentage of economic cost
BPL APL BPL APL

Wheat %00 450 S0 0% 100%

Rice 1180 590 L1810} 50% 10{E4

2.27 On the recommendations of the Expenditure Refoxms Commmssion (ERC).
the economic cost and conssquently the issue prices were revised wel
2572000 az under:-

{Rs. per Qil}
Item Economic cost Issue Price BPL Tesue Price APL
Wheat 530 415 330

Rice 1130 363 1130
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2.28 A High Level commintee (HLC) was constituted on 16.11.2000
by the Department of Food & Public Distribution under the Chaimanship
of Prof Abldjit Sen, Ex-Chairman of the Commission for Agriculral Costs
& Prices {CACP), for formulating 2 Leng Term Grain Policy. The HLC has,
in its Interim report submitted on 3.5.2001, suggested that in order to revive
the offtake from PDS, the APL population needs to be brought back ntu
the net by reducing the APL price to 80% of the economic cost, excluding
statulary levies or about 75% of the prosemt economic cost inchuing levies.
The BPL price should however, be 50% of the ecomomic cost, excluding
the siatutory levies.

2.20 The Ministry, while broadly agreeing with the above view of the
HLC, hes revised the C1Ps for APL families to 70% of the economic cost
wef 12.7.2001 and retained the existing CIPs for BPL families, as under:—

(Rs. per quintal}
Commuodity BPL APL
Wheat 415 410
Fxe 565 830

2.30 In the month of March 2002 the Government agam downgraded
CIP of wheat and rice for APL by Rs. | for the next three months. Now
wheat and rice are available at Rs. 510 per quintal and Rs 730 per quintal
respectively for APL.

(vii) BufTer Stocking Policy
231 Food stocks are mamtained by the Central Government to:
(i) Meet the prescribed minimum buffer stock norms for food socarity.

(i) For maonthly releases of foodgraing for supply through PDS
‘welfare schemes’.

(i) To meet etnergency situations arising ovt of unexpected crop failure,
natural disaster, ¢te., and

{iv) For market intervention to augment supply so a5 to help moderate
the open market prices.
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232 The Government has fixed minimum requirement of buffer stock
for the Ninth Five-Year Plan (1997-2002) as under—

Prescribed Minimum Stock Levels

{In million tonnes)

Jamuary Al July October
Wheat 3.4 4.0 4.3 L1.&
Rice 24 11.8 10.0 6.3
Total 16,8 158 243 181

2.33 Since the existing Buffer Stocking Policy has become due for
review, a Techmical Group under the chairmanship of Secrstary (FAPD) has
boen constituted on 19.3.2001 to review the existing Buffer Stocking Policy
and 10 recommend the Buffer Stocking norms of foodgraing for the Tenth
Five Year Plan period (2002-2007),

2.34 As on 112002, the steck of foodgrains in the Central Pocl, held
by FCI and State agencies stood at 58.03 million tonnes as against 4%.74
million tonnes on the same day in the preceding year The total stocks of
foodgraing in the Central Pool as on 1st fanuary, during the last five years, arc
as under: -

(In Million Tonnes)

1.1.1998 18.24(F)
1.1.1999 2438 (P)
1.1.2000 31.89 (P)
1.1.2001 45.76 (P)
1.1.2002 58.11 (P)

2.35 The following table indicates the provisional stock peosition in the
Central Pool, vis-s-w: minimum buffer norms during the current year
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{In million tonnes)
Wheat Ries Total

Date Aciunl Minimum Actua]l  Minimum Aclunl Minimum
Hosk Bulfer Norma Steck  Buffer Worna  atock  Buffer Norme

1.1.2001 2504 840 20.70 §.40 45.74 16.8¢
1.42001 21.50 4.00 2119 11.80 44 69 1580
1.7.2000 3892 14,30 2275 1¢.00 61.67 24.30
L10.2001 3633 11.60 2145 .50 5828 18.10
L1200z 3241 B.40 25.62 E.40 58.03 16,30

_ 236 The latest stock position of foodgraing as on 1.3.2002 is indicated
below:-

{In lakh toones)
Rice 159,68
Wheat 284 64
Coarse grains 0.92
Texkat 545,24

2.37 When the Commitiee asked what steps have been taken to liquidate
the stockes of foodgrains, the Minisory fumished as under—
“In order to dispose off the accumulated stocks of Foodgrains, the

Ministry has already initiated a number of stops since November, 2000
which are as follows:—

L.4.2000

(1) The entitlement for BPL. families was raised from 10kg. per family
per month to 20 kg per family per moath from April 2000,

2.11.2000

(i) It was decided to make foodgrains available at CIPs for BPL
families for all welfare schemes, including SC/ST/OBC hostels
scheme, implemented by the variows Ministries of the Government
al [ndia.

{u} Tt was decided to make foodgreins available at BPL rates for allotment
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to State Governments @ 5kg per head per month for covering
categories of indigent people living in welfare institutions, such as
heggar homes, orphanages/Nari Niketans, etc. sponsored by the
State (Governments and the concerned administrative Ministry of the
Government of India.

{iv) A decision was taken to make foodgrains available at BPL rates for
development schemes {where the beneficiaries belong to the BPL
category) implemented by Non-Government Organisations MNGOs),
sponsored by the State Governmenis and endarsed by the
administrative Ministry in the Govemment of India, as also by
international organizations like the World Food Programme.

{¥) FCI was permitted to make wheat available from the Central Pool for
the purpose of expt. A quantity of 42.96 lakh tonnes of wheat has
been exported so far,

1.12.2000

(vi) The allocation of foodgrains for Below the Poverty Linc (BFL)
families was revised wef 1.12.2000 on the basis of population
projections of the Regisrar Getweral as on 1.3.2000. As a result, the
number of BPL families eligible for subsidised foodgrains has
increased from $5.96 crore families to 6.52 crore families.

25.12.2000

(vii) The Antyodaya Anna Yojana was announced for the one crore
poorest of the poor BPL families. The scheme is now under
implementation in all StatzsUTs. Each of the Antyodaya families 1
given 25kg. of foodgrains (@ Ra. 2 per kg for wheat and Rs. 3 per
kg for rice.

1.1.204

(vii} The Food for Work Programme was introduced in eight drought
affected States in January, 2001 by the Ministry of Rural
Development. Under FFW the foodgrains arc allocated to State
Governments free of cost. The programme has been subsequently
extended to cover floods and other national calamities. From January,
2001 6l 7.3.2002 39.33 lakh tonnes of foodgrains wkder FFW have
been aliotted to 11 States.



29.1.2001

(ix) The Government of India allocated one lakh MTs of foodgrains for
distribution in the carthquake-affecied areas of Gujarat on 29 Jannary
2001

L5200

{x) It was decided 10 make addiional allecadon of foodgrains a1 BPL
rates fo droughl affected States for™tistributior to all the drought
affected families (BPL & APL) (@ 20kg per family per month for
a period of three months in the current financial vear. The
Covenments of Andhra Pradesh, Gujarat, Himachal Pradesh, Madhya
Pradesh, Maharashtra and Rajasthan have alresdy been allocated
additional foodgrains aggregating 19.53 lakh tormes. The Govt. of
Bihar has been givem additional allocation of 1.80 lakh Mis of wheat
at BPL rate for flood relief

2,5.2001

(xi} It was decided to permit FCI to offer rice from the Central Pool for
the purpose of export. The quantity of rice lifled for export uplo
2522002 during the current financial vear is 16.46 lakh tonnes.

10.7 1

(xii) It was decided te make available 20 lakh tonnes of wheat from the
Central Peel for the purpasc of export of wheat products.

12,7.2001

(xii1) The entilement for BPL families was raised from 20kg. per family
per motth o 25kg. per family per moath.

(x1v) The Central Issuc Price (CIP) of wheat and rice was retained for
BPL and reduced for the APL catepory as under, which will be valid
it 31 32002
(Rs. per quintal)
BPL APL

Wheal 415 610
Rice 565 830
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15.8.200

(xv) The Prime Minister annomced the Sampooma Gramin Rozgar Yojana
(SGRY) on 15® August 2001. The Scheme was launched by the
Ministry of Rural Development on 25.6 2001 Under the programme,
it is envisaged to wtilize 50 lakh MTs of foodgraing every year. The
allocation of foodgrains under SGRY uptc 28.2. 2000 has been, 3082
lnkh MTs.

2.38 The buffer carrying cost for the surplus stock of foodgrains during
2001-02 and the amount of inferest included in the carrying cost are Eiven
below:

Stocks with Average Surplus  Anmmal Buffer Interest Charges
Stocks for Carrying Cost mcluded in

2001-02 (lakh tonnes)  {erare) Col.3 (crorc)
1 2 3 4
State Govt/Agencies 265.53 6447 259]
FCI EXR. 5] 22 353
Total 29938 7269 2944

2.39 When the Committes asked what is the finding of study on buffer
stocking policy and whether buffer stocks should be reduced in view of
smooth availability of foodgrains in the country, the Ministry in their reply
furnished ss under—

“The Expenditure Reforms Commissior, in its report of July 2001, has

stressed the desirability of FCI maintaining an average stock of no more

than 17 million tonnes in a year, including 10 million tommes by way
of food security buffer stock, with a break-up of 4 million tonnes of
wheat and six million tonnes of rice.

2 The Governmen\ has constituted g Technical Group under the
Chairmanship of Secretary (F&PD)} to review the present buffer stocking
policy of foodgrains and recommend the byffer stocking policy to be followed
for the Temth Five-Year Plan pertiod (202-2007). The terms of reference
of the Technical Group {5th) are as follows:-

(2} To suggest the minimum and maxinvm level of nationa! buffer
stocks along with the grain mix in the light of the experience gained
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sa far, changes in policy regarding supply of rice and wheat from
the Central pool, distribution by the State agencies and the
announcement mads in the Budget Specch of the Finance Minister
for the year 20061-2002 on the FCI's role

(b) To suggest the levels of operational stocks and food security reserves
alongwith the grainz mix.

(e} To report on the role of the State Governments/their agencies in
holding & part of these stocks and the manner in which these would
be held

3. The Technical Group has held two meetings so far In pursuance
of the decigion taken by the Techmical Group, 2 Sub-Group, with AS&FA
as Convenor and Prof. Prem S, Vashistha, Director, Agricuitural Economics
Research Cenire, Delhi School of Economics, Campus, University of Delhi
as Co-ordinator, has been constitwed. The Sub-Group will review all aspects
of buffer stocking policy and will submit its report for consideration of 5%
Technical Group. The Sub-Group is presently awaiting a Technical Paper
on lhis issue from Dr Prem S, Vashishtha

4. The 5* Technical Group, while finalizing tho buffer stocking policy
for the i0th Five-Year Plan, will eddress the question whether the buffer
stock should be reduced in view of the smooth availability of foodgrains
ih the country. The recommendations of ERC referred to in para 1 above
will aiso be taken into consideration by the 5% Technical Group while finalizing
its report.”

(viii) Food Subsidy

2,40 Food Managemsnt consists mainly of procurement of wheat and
rice by prowviding support prices to the farmers and allocation of foodgrains
s0 procured amangst States for eventual distnibution to the targeted population.
3ince the Isswee Price fixed for issue of foodgrains to the tarpeted population
i3 less than the economic cost of fooderains, the difference between the
two represents the food subsidy In addition to procuring foodgrains for
meeting the requirements of the public distribution system, the Central
Government is alse under obligation to procure foodgrains for mecting the
requirements of the buffer siock. Hence, part of the food subsidy also poes
towards mesting tho carmying cost of the buffer stock. In recent times, the
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quantities of foodgrains, procured for the Central Pool by offering minirmym
suppart prices {o farmers have tended 1o be far in excess of the reguitements
of the public distribution System and also the nomative buffer stock levels.
The offtake of foodgrains from the public distribution system depends on
the purchasing power of the targeted population and also on the efficiency
of the delivery mechanism tha the public distribution systom represents. The
offtake of foodgrains shows seasonal fluctuation also

241, The main instrument available to Government of Idia for
procurement froen farmers and supply to the Siates is the Food Corporation
of India. There are, hawever, a few States like Uttar Pradesh, Madhva Pradesh
and West Bengall which have undertaken the responsibility of not caly

econonic cost so fixed and the Central Issue Price fixed on an All-india
bazis is reimbursed to the State as food subsidy, The Government of India
proposes to enlarge the coverage under the Decentralized Procuremcnt
Schemem&atmmmﬂmmcﬂmﬁadnptﬂwschmeinvimvufits
efficiency and cost-eflectiveness.

242, The vear-wise break-up of subsidy on foodgrains in receni years
is a5 under.—

(Rs. in crorcs)

Year Subsidy
1995-96 4,960.00
1996-97 5,166.00
1997-9% 7,500.00
1998-99 8.700.00
19992000 9,200.00
2000-200] 12,010.00
2001-2002 (BE) 13.670.00

2,41 Detailed statements showing the Ecomomsic Cost, the Issug Price
and Subsidy on various components for the year 2001-2002 (BE & RE)
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and for the yeary 2002-2003 (BE) arc as under —
Food Subsidy Estimates : 2001-2002 (BE)

Item Economic Cost Issue Price Buffer Carrying Cost
Per Totune Per Tonne Per Tonne
EPL APL
I. FCI
Wheat 83% 4150 8300} Rs. 2260
Rice 11744 3650 1130G)
Subsidy on TPDS {FCT)
Qty Sebaidy Total
In lakh tomnes  Per Tonnes (Rs. Crores)
(i) BPL
Wheat 22.00 4239 933
Rice 50.00 6094 3047
Total 3980
{ii) APL
Wheat 3.00 89 3
Rice 17.00 444 75
Total 78
(i) Anthodaya
Wheat .00 6380 511
Rice 1530 R744 13138
Total 3907
Grosa Subsidy on TPDS (FCT)
IT  Subsidy on TPDS (States)
{i) BFL
Wheat 874 54691 il
Rxe 571 4343/26 248
Total 553
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(i) APL

Wheat - - .

Rice - - -

(iif) Antyodaya

Wheat 504 5720 286

Rice 1) 8059 137

Total 423
I11. Buffer Carrying Cost

{a) Carry over charges on wheat 93]

{b) Noomal Buffer 22340 2260 5048

Gross Buffer Subsidy 5979

IV, Suobsidy on other Schemes

Wheat 40 3585 1434

Rico i6 4537 726

Total on other Schemes 2160

V. Total Subsidy to FC1 on
TPDS+Buifer+Other Schemen (IHIIT+HIVY 14046
VI. Deduct 5% for audited accounts -) 102
VII. Deduct Shortages pending regularistation (-} 557
VIII. Net Subsidy toe FC1 12787
1X. Gros subsidy to States 981
X. Deduct 10% for audited accounts (-) 98
XI. Net Sobsidy to Seates 383
XII. Total Subsidy on 2001-2002 transacitons 13670
Food Subsidy Estimate : 2001-2002 {RE)
tem Economic Cost  Issue Price  Buffer Carrying Cost
Per Tonne Per Tonne Per Tonne
BFL APL
I, FCI
Wheat 2713 4150 6100 Rs. 2428
Rice 12044 5650 2300




SUBSIDY ON TFPDS (FCI)
Oy Subsidy Total
In lakh Tonnes Per Tonnes {Rs. Crores)

(i) BPL
Wheat 26.00 4563 1180
Rice 52.00 6394 3296
Tatal 4476
(u) APL
Wheat 6.00 2613 : i69
Rice 13.00 2848 332
Total 551
() Antyodaya
Wheat 6.00 6713 385
Rige 8.00 5044 683
Tital : 1070
Subsidy on TPDS (States)
(i) BPL
Wheat 1134 354631 402
Rice 475 4343.26 206
Total 608
{iy APL
Wheat 0158 160000 3
Rice - 2100.00 -
. Total 3
(i) Antyodaya
Wheat 1.88 372000 108
Rice .50 BO3D.00 40
Total 148

[1. Gros: Subsidy on TPDS (FCI)
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Buffer Carrying Cost

(a) Carry over charges on Wheat 1035
{b} Normat Buffer 224,80 2428 5457
Gross Buffer Sobsidy 6492
IY. Subsidy on other Schemes
Wheat 85 3000 2550
Rice 47 5932 2788
Total on other schemes 5338
V. Tetal Subsidy to FCI on
TPDS+Buffer+Other Schemes {[1+ITI+I¥) 17927
¥I. Deduct 5% for auwdited accounts i-) 896
VII. Deduct Shortages pending regulanzation {-) 530
VIIL. Arrcars for previous years 260
1X. Subsidy for Coarsegrains 76
X. Net Subsidy to FCI (rounded) 16837
XL, Gros Subsidy io States 759
XI1. Deduact 10% for audited accounts (-) 76
XIII. Acgears for past years a7
XIY. Net Subsidy o Stales 770
XV, Total Subsidy on 2001-2002 transactions 17607
Food Sobsidy estimate : 2002-2003 (BE)

Ttem Econoimic Cost  Issue Price Buffer Carmying Cost

Per Tonne Per Tonne Per Tonne
I. FCI
BPL, APL
Wheat 8792 4150 5100
Rice L2064 5650 3304 Ks. 223i




Subsidy on TPDS (FCT)

42

Ory. Subsidy Total
In lakh Tonnes Per Tonwe (Rs. Crores)

i BPL

Wheat 26.00 4641 .60 1207

Raxce 52 00 6414 3315

Total 4542
() APL

Wheat 7.00 2692 188

Rice [3.00 3764 431

Toial 669
(i} Antyodava

Wheat 6.00 6792 407

Rice 300 Y64 T25

Total 1132
Subsidy ¢n TPDS (States)
(i} BPL

Wheat 12.474 3724 26 465

Rice 5225 456042 23%

Total 703
(i) APL

Wheat 0.174 168000 3

Rice -== 220500 - -—-

Total 3
(it} Antyodaya

Wheat 2.068 600600 125

Rice 0.35 8461.95 46

Total 171
[1. Gros Subsidy on TPDS (FCT) 6343
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HI. Beffer Carrying Cost

(a) Carry over chargez on Whent 1 304)
(b) Normal Buffer306.60 2231 6839
Gross Buffer Subsidy 8339
IV. Subsidy on other Schemes
Wheat 87 3077 2570
Rice 46 5347 2470
Total on other Schemes (roundad) 5149
V. Total Sabsidy to FCT on
TPDS+Buffer+Other Schemes (II+ITI+1V) 19431
VL. Deduct 5% for audited ACCOURty {-) 992
VII. Deduct Shartages pending repularization {-) 560
VIIL. Arreers for previous years 1905
IX. Subsidy for Coarsegrains 134
X. Net Subsidy to FCI 20313
XL Gross Subsidy to States 8577
XIL Deduct 10% for andited accounts {-) A
XITL Arrears for pasa Years a3
XIV. Net Subsidy to States 877
XV. Total Subsidy on 2002-2003 transactions 1190

244 In Budget Estimate (2001-2002) food subsidy was placed at
Rs. 13,675 crore which has been raised to a level of 17,612 crore in Revised
Estimate (2001-2002), The Budget Estimate {2602-2003) has been proposed
this at Rs. 21,200 crore, When the Commitice asked what are the reasons
for suck a great hike in food subsidy the 2001-2002 while Government is
claiming o reduce food subsidy, the Ministry in theic written reply fornished
as under —

“Major reasons or the incredse in food subsidy over the Budget Estimates
during 2001-2002 are as follows —

(a) Increase in MSP of foodgrains  without comresponding  upward
revision in Central Issye Prices (C 7).

(b} Increase off take OVET esfimates.
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{c) Increase in buffer stocks with FCl.

(d) Increase in distribtion cost due to
(i} highuimidmnd'intarﬂﬂmmmtd'MSPimmm;
(it} Pa}mﬁﬂfwmwmunplm

{(mi} hjgherwnlnfwrynrmdlmpaidtomasms.ﬂgmciﬂ
on stocks taken over by FCL”

1.45Wmmummnwukduhmﬂshm=ﬁmmmm1y
mﬁmﬂmshﬂ&pﬂiﬂﬂﬂwm&mmﬁ&oﬂm;ﬂy&yw
meﬁlmmm).hummmmmmmm
as under—
“{n}Acﬁmhubemtakmtninm:mﬁwuﬁﬁnﬁmnfmmpmim
Themmdlﬁliznﬁmhumsedﬁmmﬂﬂmsnfﬁ%u

stated below.—
Year Utilisation Saving Rs. Crorea
1599-2000 To% 3
2000-2001 ™% 88
2001-2002 04% 102
(Estimated)

(b} Controlling the administrative cost by following the ban on
recnﬁtmeruufmuﬂtmtmn?lwblmoq:tinempﬂmw!mhas
resulted in foliowing saivngs.

Year Ra. Crores

1999-2000 121

2000-2001 32

2001-2002 180
(Estimated)

i{c) MajmﬁdﬂﬁﬂnﬂﬁwwhaWMrndquascmldbﬂm
from the table below —
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Rs. Crores

Year OTA TA Medical Others Total
1999- 2000 6 7 -1 10 22
2000-2001 6 -3 5 2 10
2001-2002 20 7 10 2 39
Egtimated
(d) Demurrage charges is showing a declining trend By under—

Year Ry, Crorea

1999-2000 27

2000-2001 20

2001-2002 7

Estimated
(e}  Reduction in devel of shorages incurred.
Year a Savings over prcyvious year

Rs. Crores

1998-1999 1.23
1999-2000(F" L1% 35
2000-2001 (P) 0.95 32
2001-2002 (RE) 0.91 20

In addition to the above the following steps aro taken which would result

in subsidy savings.

(1) Tssuing of old stock, disposing of C&D category of stock and
introducing direct supervision at the time of loading and unloading
of foodgraine to control the incidence of transit and slorape
shortages.

{2) Machine stiiching of gunnics and handling of foodgraing in S0ke.
bags.

(3) Ensuring strict quality control measures during procuremcut storage.

(4) Development of Perfarmance Indicators and review of field
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performance with reference to these on monthly basis,

{3) Increasing the level of depot imspections by Semior Officers for
monitoring/ensunng proper up keeps of godowns, availability of
chemicals, proper preservation of siocks.

246 The break-up of consumer subsidy and subsidy for buffer stock
marntaingd by FCl for de last three years as on 24.3.2002 is a5 inder—

{Rs. in Crore}
Commodity  1998-1999  1999-2000  2000-2001 200} -200%RE}
l 2 3 4 5
Consumer
Subsidy
Wheal 280370 214475 146894 1508 35
Rice 322033 A315.t7 297725 3952 89
Total 6024.03 595992 4444.19 555125
Carrying Cost 155230 1753 71 374013 46TH 75
of Buffer
Carry Onver - --- 492 62 120515
Charges ta
State Govis,
Tolal 751533 T713.63 B67R 94 1143315

2.47 Details of subsidy spent on different scheme are as under—

{Rs. Crore)

Caicpary Wheat Rice

199900 2000-01 2001-02 1999-0 200001 2001-02

{RE) (RE)

BFL 144380 146900 147750 253554 97731 3611.0%
APL 32818 -- 120.85 1279 .63 - 341.34
AAY — -—— 398.2 . - 648 &0
MDME - 09 5% IRGT7.88 - 38853 312059
others

Tolal 177758 156858 3364.43 3815.17 336584 V70l 88




2 48 Statement Showing allocation/offtake and subsidy under various welfare schemes for the year 2001-2002 are as under:—

SNO. Name of the Scheme

Allocation (in tonnes)

Offtaks {upto Jan, 2002} Food subsidy (on offtake)

{(in tonnes) (Rs. in crores)

Rice Wheat Total Rice  Wheat Total  Rice Wheat Total
Food for Work 2726658 1206795 3933453 1984776 1093093 3077869 1269.07 498.7% 1767.64
Mid Day Meal 1863668 9806  IBT3474 1092013 381935 1673948 698.23 26554 96377
Inteprated Child 73477 160951 239428 20579 511398 FI9F7 1316 2345 3661
Development Scheme (ICDS)
Arnapurna Q51126 201127 1802253 29884 41872 756 1911 191F 381
SC/ST/OBC Hostels 107963 107343 215926 47848 3710 51558 3039 169 3229
Welfare Homes/ 12750 0 12750 0 0 ¢ 000 (.00 (.00
Emergency Feeding Prog.
Sampooma (framin 2101320 10B188C 3133200 276350 71630 347980 - - -
Rozgar Yojana
Total FIN96Z 3468522 11260484 3451450 1843638 5293088 2030 16 80857 283373

i¥
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2.49 When the Committee asked what cfforts the Government 1s
proposing te make diring Financial Year (2002-2003) to reduce surplug buffer
subsidy, the Ministy in their written reply furnished as under:—

“The probem of surplus stocks of wheat & rice and the need (o increase
ihe offiakc of foodgrains from the Central Pool has been comstantly
engaging the attenbion of the Government of India, as would be clear
from the following—

1.4.2000

{i) The enttlement for BPL famailies was raised from 10 Kg. per family
per month to 20 Kg per [amily per month from Apnl, 10006

2.11,2000

(i} It was decided to make foodgrains available at CIPs for BPL familices
for ali welfare schemes, including SC/IST/OBC hostsls scheme,
mmplemented by the vanows Minstries of the Government of India.

(itl) It was decided to make foodgrams available at BPL rates for allotment
10 State Government @ 5 Kg. per head per month for covering
calcgories off indigent people Hving in welfare institutions, such as
beggar homes, orphanages/Mari Niketans, efc. sponsored by the
State Governmenis and the concerned adminigirative Ministry of the
Government of India.

(iv) A decision was taken io meke foodgrains available at BPL rates for
develogrment achemes {where the benficianes belong tx the BPL
category) implemented by Non-Govemment Orpanisations (NGOs),
sponsored by the State Governments and endorsed by the
administrative Ministry in the Government of India, as also by
international organization like the World Food Programme.

{¥} Feod Corperation of India was permitied to make wheat available
from the Central Pool far the purpose of cxport. A quantity of
4296 lakh tonnes of wheat has boen exported so far. '

1.12.2000

{vi} The alincarion of foodgrains for Below the Poverty Line (BPL)
families was revised wef 1.12.2000 on the basis of popuolation
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projections of the Registrar General a2 oo (,3.2000, As a resnlt, the
number of BPL families eligible for subsidized foodgrains has
increased From 5.96 crore Families 1o 6.52 crore families

25,12.2000

(vii) The Antyodaya Anna Yojana was announced for the One Crorc
poorest of the poor BPL families. The scheme is now under
implcmentation in all States/UTs. Each of the Antyodaya Families is
given 25 Kg. of foodgrains @ Rs. 2 per Kg. for wheat and Rs. 3 per
Kg. for rice.

(vii)) The Food for Work Programme was introduced in eight drought
affected States in January, 2001 by the Ministry of Rural
Development. Under FFW the foodgrains are allocated to States
Govemments frec-of-cost. The programme has been subsequently
extended to cover floods and other national calamities. From January,
2001 ull 7.3.2002, 3933 lakh tonnes of foodgraing under FFW have
been allocated to 11 Siates,

29.1.2001

{ix) The Government of India allocated one lakh MTs of foodgrains for
distribution in the earthquake-affected areas of Gujaral or 29 January,
2001,

1.5. 200

(x) It was docided to make additional allocation of foodgrains at BPL
rates to drought affected States for distribution to all the drought
affected families {(BPL & APL) @ 20 Kg. per family per month for
a period of thre¢ months in the current financial vear. The
Governments of Andhra Pradesh, Guparat, Himachal Pradesh, Madhya
Pradesh, Maharashira, and Rajasthan have already been allocated
addittonal foodgraing aggregating 19.53 lakh tonnes. The Government
of Bihar has been given additional allocation of 1.80 lakh MTs of
wheat at BPL rate for flood relief

2.5.200

{xi) It was decided to permit Food Corporation of India 1o offer rice
from the Central Pool for the purpose of expart. The gquantiny af
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rice lifted lor export upte 25.2.2002 during the current financial
year is 16.46 lakh lomes.
10.7.2001

(xii} [t was decided to make available 20 lakh tonnes of wheat from the
Central Pool for the purpose of export of wheat products.

12.7.2001

{xiiiy The entilement for BPL families was raised from 20 Kg per family
per month to 25 Kg. per family per menth

(xiv} The Central Issue Price (CIP) of wheat and rice was retained for BPL
and reduced for the APL category as under, which wall be valid vill

3132002
(Rs. per quintal}
BPL APL
Wheat 415 610
Hace 565 830
15. B. 2081

{xv) The Prime Minister anncunced the Sampoorna Gramin Rozgar Yojana
(SGRY) on 15% August, 2001 The scheme was Jaunched by Lhe
Ministry of Rural Development on 25.9.2001. Under the Pragramme,
it is envisaged to Utilize 50 lakh MTs of foodgrains every yoar. The
allocation of foodgrains under SGRY upto 28.2.2002 has been 30.82
lakh MTs.

The offtake of wheat and tice from the Central Pool during the first
10 months of the current financial vear, 2001-2002, was 23{.25
lakh tonnes as against 136,83 lakh tonnes during the corresponding
period of the last financial year, ie, 2000-01, thus regisicning an
increase of 68.27%. The total increase in the offteke of foodgrans
under TPDS during this period has been 1098 lakh tonnes. The
increase in the open market sales (domestic) has been 32.82 lakh
1onnes.. while the increase under welfare schemes has been 22.09
lakh tomnes.
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1t may alsa be pointed out that there has been a significant increase
in offiake in respect of BPL is scen below —

fligures in lakh ronnes)

1998-1909 1999.2000  2000-200L  2001-2002
(upto 31.1.02)

BPL

61.70 69,04 0535 9].64

Additional Measures

To furher reduce the excess stocks in the Central Pool, the following
additional measures are under consideration:

1
(ii)

(it}
{iv}

Further reduction in CIPs for wheat and rice.

Increase in the scale of issue in respect of APL, BPL and Antvodaya
Categories,

[ncrease in the allotment of foodprains under welfare schemos.
Removal of quantitative restrictions in the exports of foodgrains.™

2.50 The Ministry in its Post Evidence Reply further submitted 1hm
in order to lignidate the excess stocks of foodgrains available in the Central
Pool during the year 2002-03 it has been decided as under—

()

(=)

(i)

(iv)

30 lakh MTs of wheat and 10 lakh MTs of rice will be disposed of
under the Open Market Sale Scheme (Domestic) at prices te be
determined by the High Level Committee of the Food Corporation
of [ndia.

Quantitadive restrictions on the export of rice, wheat and wheat
products have been remeved. This is, hewever, subjecl to the
condition that the stocks in the Central Pool will not be Iower than
the bufler stock of 243 lakh MTs (106 lakh MTs of rice and
143 lakh MTs of wheat) at any point of time.

It has becn decided to increase exparts of wheat and rice, including
lusire loss wheat and provide WTO compatible subsidics for exports
of wheat, wheat products and rice.

It has been decided to enter into counter frade andfor extend
commodity assistance in the form of foodgrains to other countries
on terms to be decided on a case o case basis.
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In crder to wncrease the offtake under the PDS, the allocation of foodgrains
for APL, BPL and Antyodaya bouseholds has been increased to 35 kg per family
per month with effoct fram 1.4, 2002, Further, the Central Issue Price in respect
of APL category has becn reduced by Rs. 10K/~ per quintal for both wheat and rice.
Howewer, the position in this regard will be reviewed after three months.

With effect from 1.4.2002, it has also been decided to {ix the scale of
issne for all welfare institutions and hostels uniformly (@ 13 Kg. per head per
month and make an additional allocation equal to 3% of the BPL allocation to
States/UTs at BPL raies on this account.

2.5% Out of the total foodgrains sabsidy, the carrving cost of buffer
and carry over charges paid to State Government are breated as buffer subsidy.
The remaineder is assigned to consumer subsidy. Accordingly, the share of
consumer subsidy as a percentage of the total food subsidy released from
1908-09 onwards, 1s 8s follows —

{Rs. in Crores)
Consumer Subsidy (%)  Buffer Subsidy  Total
1598-1999 7147.6% (82.16%) 1552.31 EF00.00
19902000 7446 20 (80.949%) 175371 200,000
2000-2001 TTI25 (64.76%) 423275 12010.00
2001.2002 (RE} 11612.1¢ {66.38%) 583].90 17494 00

252 70-80% of food subsidy must reach to the pecple Below Poverty
Line. When the Committes asked whether Government  have any aliernative
scheme under consideration, the Ministry in therr Post Evidence reply furmished
as under =—

“The Working Group on Public Distribution System and Food Security

for the 10h Five Year Plan, in its Repost, has recommended that it may

be more efficient 0 supply subsidized foodgrains through the system of

food stamps or food credit cards (smart cards) The Working Group has

siated that the benefits in terms of elimination of leakages at all stages

of curremt food procurement, storage and distribution system (including

FCI) would more than offset the high cost of credit cards.

The system of food coupons implies the fair price shops will no longer
bcmquimdmdthebémﬁcinricsmnbuyfwdgrahwﬁunmyshnpw
whe, in tum, will get the reimborsement from the Government. The system



nutml}rinmn]nndurhanarcashulwminthcrmmandinmmwcnreas.
which iz not 3o ip India. The system of food coupons. without the involvement

introduction for preventing leakages/diversiong,
A detailed proposal for a Pilog Project on implementation of Smart Cards

{ix) Food Corporation of India (FCT)

233  The Food Corporation of Indjg has %9 430 employees againgt
the 1oial sanctioned strength of 66,358 as op 31.12.2001. The establishment
cost of FCi fbrthelastthroewmsisgjwn below —

Rs in Cn_:lrm
1998-39 1062
1999-2000 (p) 99}
20002001 (p) 024
2001-2002 (RE) 1444

2.54 Msjor chorts taken fo mmimize the establishment cost are.—

(a) non-filing wp of vacancies at entry level posts dus 1o retirement
of offtcials, CXCEPt in exceptional cases.

(b) non-filling up of other vacant posts except when absolutely

(¢} reducing the expenditure on over-time allowance (OTA).

{d) reducing the medica] expenses on indoar treatment of the
cmployces of FCI and their familics by covenng them under
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2.5%  In veew of above effonts, the following cstimatod savings have

occured in FCIL
Ri. Crome
S M. Item 199859 19992000 Savings 2000-01 Ssviogs 2001-02 Savings
Expemaes Exp. aver Exp. over Expenses Over

{Actusl) [Frov.)

0899 (Frav)) 903000 (Esimsiad) 2000.

L

1. OTA 47 4} 5 35 5 L5 20
2. TaA. 27 20 7 3 {13 16 T
3. Medical 34 35 {-}1 K ¥ 5 20 10
4. Demurrage o 27 3 . H T 7 13
5. Seving on a's of

ulilisation ovet

75% @ Ra. 25 per Qul

per annum T&% 3 7% as 94% n2
6 Storage & Transit 5 a2 80

shoriapes
7. Saving due o

vacant posts for

the year 18t 82 180
8. Other Admn. expensce88 74 10 76 2 il 2

Totlal 244 2649 414

2.56 Physical and Financial parformance of Food Corporation of India
(FCI) during (23001-2002) and projected during (2002-2003) are as under:-

Oty. Lakk lomnes

¥alue Rs. Crare

Previoms Year

Currenl Year

Nexi Fimanclal Year

2000-2001 {Prov.} 2001-2002 (RE) 2002-20403 {BE})
Qty. Yalue Qty. Value Qty. Yalue
1 1 3 4 -] & T B
1. FPhyziesl Achievement
A Procurement
1. Wheal lndigenous 010 430800 121,60 1,200, 040 14500 865200
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2 3

Whesi Importad -
Rica (inclodug paddy in
term of rice) 17155
Rice [mports -
Bugar 4.08
Sugar Inports -
Coarsegrains -
Crihar
{Gunny, dores & Spares) -
Taiul 157.73
Enlen
Wheat 65,86
Wheni Export -
Rice _ 96.74
Rice Export .
Sugar
([od. & [roported) 482
Cournegraine -
Total 167.42
Ferlilizer -
Taisl
RESULT OF OFERATIONS
{2} Receipt
£i1 Salen & nabar income
(ia) (n) Bubsidy for the ywar
{Conmmar subwidy)
(b} Subwidy towirds uffer
serymg corl for the year
{ii§) (a} Bhortages
reimbursable
on yegulariziion
{b) Deficit mm Sugar
Operation
Total (iHi+iii)

14.337.00

306,00

1,039.00
11,3%0.00

3,23%.00

T.173.00

627.00

11.039.04

11,039.04

5,308 00

#,436.00

19%0g

ED.O0

21.442.00

20,5%0.00

J0R.GO

- 1.331.00
313.81  I%s10.00

110.00 J.60% 00

130.00  8,153.00

4.00 530.04

3400 34.29).04

14,392.00
13,330.00

6,620.00

530.00
69.00

33.261.00

200.00 20,147.00

4.0% $23.00

= 3.590.00
F45.08 30,504, 00

\ILOD  5,533.00

14400  3,579.00

4 Eb &44.00

20056 14.519.00

14,318.00
14.303.00

#.637.00

360.00
£3.00

39.901,00



1 2 -y 4 5 3 7 3
(b} Cost of Sales sxzinding  15,203.00 21,19%.00 25.103_ 00
iterent and depreciation
{c] Deprecartion 34.00 17.00 3400
(d) [mMerent 2,529.00 1,469.00 4,555 .00
(g} Tax provition - - -
(f) Balacy amoun
reatizable 3400 T.160.00 Lt 209.00
(1) —(H-dve) @

(g} Mot profit-ions
aficr taxation - - .

M Iavesteries
Raw Mimterial
Storss & Sparss
i} Wheat MO0% 502300 BLES $386.00 9794 T 420.00
ii} Rice {incl. Paddy.
in rice terma) 191.30 1939900 28295 1767900 31437 32, 721.00
i) Sugar (incl. Imp.) 0.99 120.00 1.00 12400 036 107.00
iv) Onberx
¥} Coarssgrains - 162.00 - - - .
i) Gunay, Slores
sl Spares - 13000 - 133.00 - L4300
vii) Pertilizers . - . - . .
TOTAL 17634 IE TV S LM 41213 41,394.00
INVENTORIES

I¥ Resswrcon and applieation of Funds
A} Sourcaz
i7 Equity 2,295.00 2,325.00 2,33%.00
il) Reserver (Othey than - - -
depteciation ressrva)
iti} Duprecintion Reserve 639.00 696,00 730.00
iv] Oovt. of Indin Loan . - -
¥) Bank overdrafy 11,246 00 31.625.00 319,741 00
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1 F 3 3 4 3 1] B
vl) Crodit aver debts
(other than subweidy) 3.025.00 & 61800 7.167.00
vii}) Surplue in SFEF 133.00 220,00 219.00
vili} Other Loany - . .
1x] ther Bemowings 1300 14.00 LZ.0¢
Tolul 353 41, 4%%.00 20,205%.00
B. Application
i) Fined Asastn {inct,
Depits for contruction) 133400 1,095.00 L, 134.00
ii) Stock of Foodgrains
stores and spares fatilizers
bidg. Meteriah & Oither
commadity 25.774.00 4287 00 41,394 00
i) Sy, Debtors &§,192.00 6, TL1.00 7.282.00
i¥) Loan & Advance
including cluirs 394,00 4.0 3k4.00
¥) Cash & Buak Balance 15.00 13.00 15.00
Total 13.390.00 4249080  S0.20%.08
¥ Nel worth/capital. onployad
i} Net worth {Equity?: 2.295.00 2.32%.00 2,339 00
i) Capita! employed
(Total of IV-A) (i+ii+ivivd 2454100 3495000 42,681.00
V1 Resuh of Comral Gewi.
Inveatmant-iniarest of Govi. loan
V1l Performance and efficiency Mdices
Total lovedtorice to Sale L65.06% 137.71% 147.{1%
(Cay. terma}
VIl Target and Achievement:
A Foodgrains (ime| Coarsegraine
1y Purchase
(including Impora) I91.67 25355 328.72 145.00
i) Salm 1£1.00 i62.00 250,00 176,00
i) $locks 304,45 275,33 M4% RO 412,31
B. Consiruction of
orage 0.&§ 0.319 1.29 -
Capacity (Jukh toanes}
C. Slorage capacily
at the snd D765 31446 353.50 423,00
OFf Financial Year
D, Capacity
Ublimniton D1% 8% 4% 7%
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E. Tucn Over

Eatio Borage 1:1.t 1:0.9 1:1.0 -2
Capacily la purchase

F. Turn Over

Ralic Btorage 1-0.7 1:0.6 1:1.% L7

Capagity of Salaa
Q. Percandage of

dimtribuiion
Expeoaes to
Economi Cost-Wheat 152 15 .5 15.2 1338
Rice 11.3 14,1 12.6 11.1

3 57 The Cash Credit availed by FCI as on 20.3.2002 is Rs. 28.3i4
crore. Imterest per annum on this amount would be Rs. 3,270 crore. FCl
has also taken Rs. 10.54 crore as loan from HDFC for meeting the requircment
of House Building Advance (HBA) of its staff.

7 %% Estimated current lisbilities of FCI towards creditors far supply
of goods and scrvices, deposits repayable, etc. are Rs. 3,000 crore
approximately.

2.59 Besides, at presenl, due t¢ certain problems relating fo Cash Credit
Limii, a temporary liability of Rs. 2,064 crore towards payment to Stale
Governmenis, as account of stocks taken over from them, has ansen

3 60 When the Committee asked whetber FCI is claiming or paying
any interest subsidy, the Minstry in their written reply stated as under -

“ECY is working on no profit no loss basis. The issue prices of foodgrains
under various schemes fixed by the Govemment docs not cover FCI's
full cost of grain. The difference is reimbursed of FCl as food subsidy.
In fact the CIPs do not lully cover the scquisition cost. Hemce, interest
cost incurred by FCI is reimbursed through subsidy. The table below
indicated the interest claimed by FCI from the Govenment ~—

Year Avernge stocks held Interest on valuc of Interem claimed
giock less cquity of against thin Raforom
Rs. 1480 Crore.
Quantity Value
{Lakh {Es. in
Tonnes) CTOTE)

199899 1e5.02 12222 to84 1554
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195900 (P 18298 L516E 1688 | 5599

2000-01(P) 24616 21900 2426 2345

2001-0HRE)y 115.62 5815 3301 277
(Upto Dee, 2001)

(x) Storage and Warehousing
2,61 The storage plan of the Department of Food & Public
Distribution eims at providing storage capacity required for :
(i) Buffer ad operational stock of foodgrains to maintain the
public distribution Syswm, and
(i) peneral warchousing
162 There care three agencies in the public seeter, which are engaged
in building storage and warchousing capacity. These are the Food Corporation
of India (FCI). Central Warehousing Corporation (CWC) and 16 State
Werehowsing Corporatioms (SWCs).

263 The storage capacity {owned and hired) of these 3 public
agencies ay on 112002 is as under :-

{In Lakh Tonnes)
Agencies As on 1.1.2002
Crwned Hired Total
FCI 14993 206 .65 156.58
cwe 69.67 1732 86.99
SWCs 102.0% 63.42 167 47

264 The Storage capacity (owned and hired) of these 3 public
agencies as on 31.3.2001 weare as under -

fIn Lakhk Tonnes)
Agencics. As on 3132002
Owned Hired Totat
FClI 148.88 16558 314.46
CW(C 56.12 27.79 $31.91

SWCs $6.01 63.04 14505
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265 Ths rentals payable to hired godowns, during 2001-2002 (RE).
have boen catimated as Rs. 375 crore.

266 Hiring and dehiring of godowns by the FCI is a continucus
mmdmnﬁmm&mmmmmmmiﬁmismmﬁmmmﬂl
so ns 10 avoid infructuous expenditure.

2.67 FCIhnsales:hmwforﬂwwnsmiunufgoduwns, The
provision available in this regard during the 9th Plan was Rs. 111,40 crore. The
total expenditure during the 9th Plan period (upio February. 2002) was
Rs. W6.90 crore and the capacity cresied (upto February, 2002) was 3.86
lakh MTs. During the lﬂﬂtﬂmmeappmwda]]maﬁonfurmmmﬁmaf
godowns by FCI is Rs. 18546 crore. '

2.68 The physical and financial targets s well as achievements in
respect of creation of storage capacity during 2001-2002 25 well as targets for
2002-2003 are as under *—

Agency 2001-2042 (BE) 2002-2002(RE) 20022003 (BE)
Phyzical Financial  Phyoical  Fimeneial Physical Financial
{lakh {Ra. {in laich {Ra. (lakh (Rs.
tonmes) crote) tomnes) ¢rorcs}  toonen)  crotes)
FC1
Target 086 2240 1.6] 30.00 - 3719
Achivermenl 039 2.4 133 23 - -
cwC .34+
Target 2.00 94,00 0.57 CAP 176.94 325 9650
Achicvement 2.01+ 104 96 145* ET06
406 (CAP) (upto
Dec. 2001%}

Cottribution by CWC

towards share capital of

SWa
Targed - 140 - 175 - 3.500m
Achievement - 1.33 - 125 - -
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269 The entire outlay of godown construslion by FCl met from
budgetary sources. So far as CWC is concerned, the entire expenditare on
construction of godowns ss well as cortribution towards the share vapual
of State Wareshousing Corporation for their storage construction programme
is met out of the Intermal and Extra Budgetary Resourccs {I[EBR}.

270 When the Committee asked what is the programme of capacity
creation of FCI during Financial Year (2002-2003) and also how many
warchouses have been given guarantee by FCT under National Poticy of handling,
storage and transportation of foodgrains, the Ministry in their written reply
stated as under —

“The programme of storage capacity creation of FCI under athe Anrnual
Plan 2002-2003 js ax under —

fCapacity in 000 tonnes)

S.Neo. Centre/State/Capacity Physical
Target
1 Warke sanctioned earlier/works in progress
a Plain Area
1. Nellere (Phase-ID/AP/10,000 16,000
2. Miryalgnda/AP/20,000 10,000
3. Nalgonda/AP720,000 10,000
4. Maloute (Ph. II} Punjab/10,000 L0, 0¥}
5. Rangpo/Sikkim/2, 500 2,500
b. Hill and Remote Areas
1. Leh/J&K/2,500 2,500
2. Kishtwar/JI&K/2 500 2,500
g North East Arcas
1. Jiribam/Manipur/2, 500 2,506
Total 50,000

I1 New Works
A Conversion of convertible plinths
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a Plain Areas
1. KazipeAp/10.000 10,000
2. Sevur/TN/5 000 5,000
3. Maddur/Karmataka/5 000 5,000
4. Mysore/Karnataka/2 970 2970
5. B.G. Sirsa/Haryana/26,670 15,000
6. Manmad/Maharashtea/I 8,600 18,600
7. Godhra/Gujarat/25,000 13,000
3. Hamumangarh/Rajasthan/15,000 10,000
5. Baran/Rajasthan/ 5,000 5,000
Totl ' 26,570
Grand Total 1.36,570

Under the National policy on handling, Storage and transportation of
foodgrajns,ﬂwFCIhaapmposadmgivemmywsguuanmfwcmﬁmt
ufmnmﬁunalgndomfwm-ahmmﬂlmnﬁmwﬂhmnmmcnpmhy
of 3.71 lakh tonnes in £4 States, an Build-Own-Operate (BOO) basis through
Privale sector participation,™

2.71  The Storage and Transit losses and losecs due to theft its quantity
and percentage are given below —

Oty in lakh MT)
(Rupees in croref
Year Transit Loss Storage Logg Losses due
{Provisional) {Provisional} Thaft
Qty. Value Qty. Valoe Oty Valwe
2000-2001 1.84 172.00 24 2700 1186 09
Bags  (approx)
3N

Kaitas
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2.72 The Ministry has stated that the followng steps have been 1aken
by the FCI 0 prevent storage losses - —

{(a)
{b)
(c}

(d)
(e)

{f)

(g)
(h}
(1)
HE
(x)
()]

adoption of 50 kg packing in a phased manner;
installation of weighbridges;

sdministrative measures, such as tightening of secunty at depots,
intensifying surprise checks & ensuring regular stock verificalion;

encouraging machine stitching of bags:

induction of Central Industrial Security Force at vulnerable depots
to curb theft and piferage,

to streamline procedurs and documentation for transparency and
accountability in operations;

identification of wvulnerable points;

expediting fixatiom of responsibility, wherever called for,
inspection of depots and record by Sr. Regional Manager/District
Managers,

inspection of weighbridges by Joint Manager {Mechanical) and District
Manager,

dauble line Maching stitching of bags,

improvement in size and quality of gunnies, eic;

2.73 The following steps have been taken to prevent lransil losses:—

{a)

()
(c)
{d)

special sgquad checkings at sclecied transhipment and destination
rail head points;

reduction in open wagon movement to the extent possible;
intensifying serprise checks at lpading and unicading points.

a set of instructions has been issued Yy FCI w control the transit
losses prescribing a systematic approach to achicve transparency
and accountability, etc.

The following remedial measures have been taken to prevent theflt of
foodgrains in FCI godowns—
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(i) Physical measures like installation of barbed wire fencing of the
boundary walls. Provision of light for illmnination of godowns and
proper locking of the sheds to scoure the godowns.,

(i) Deployment of security staff of FCI as well os Home Guards for
safety of the foodgrain stocks.

(i) Deployment of Central Industrial Security Force and State Armed
Police at vulncrable godowns,

{iv) Feﬁodinsacunyinxpecﬁmsnsw:ﬂnssurpﬁsechmksﬂfﬂwdepots
uvﬁmhvclsmdﬁnclmdplugﬂuﬂgﬁfmﬁtylum.

{¥) In case of occurrence of thefts, lodging of FIR: with the local
police stations for investigation of the cases

{xi) Non-issusbie stock of foodgrains

2.74 As on lst February, 2002, the quantity of damaged foodgrains
available with the Food Corporation of India (FCT} was 2.05 lakh tonnes.

State-wise and commodity-wise details are placed below~

(Figures in MT5)

iegian Commodity Total stock

wheat Rice Paddy
l 2 3 4 5
Bihar 7879 4453 a5 12367
Jharkhand 168 393 0 561
Orissa 209 4 0 253
West Bengal 1783 12008 ] 33791
Assam (iocluding Arunachal 50 65) 0 T4l
Pradesh)
NEF Btates (comprising of 13 1743 0 1756

Meghalaya, Mizoram,

Tripura, Manipur

& Nagaland}

Dedhi 7 ] 0 133




] 2 3 4 5.
Haryana 189 4D 216 445
Himachal Pradesh 0 0 ¢ 0
Jammu & Kashowir 33 194 0 227
Punjab 11706 11257 117424 140387
Rajasihan 757 1 0 758
Uttar Pradesh 1588 4462 11 6061
Uttaranchal 35 60 78 173
Andhra Pradesh 97 33 0 830
Kerala 9 230 0 239
Karnataka 1103 32 0 1135
Tamil Nadu 24 27 H 151
Gujarat 3347 81 0 1827
Maharashtra 1708 119 o 1827
Madhya Pradesh 344 74 0 418
Chhattisgarh 40 54 | 94
Total 31909 56001 117764 2,05,674

2.7% The consolideted commodity-wise stock position of damaged
foodgrains (non-issuable) with FC1 as on 28.2.2002 is indicated bebow:—

(Fig. in MTs)
Wheat : 29848
Rice . 53041
Paddy: 117548
Total : 200437 MTs

2.76 The category-wise position of damaged foodgrains with FC1 as on
28.2.2002 is ns Follows —

Feed-I Feed-I  Feed-I1  Industrinl Mznure  Dumping Up- Tatal
ze Use Categnry
45619 1176 21576 5960 5913 1324 2369 200437

-
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Against the above, a quantity of 1.87 lakh tonnes is covered mder
tenders already issued. Action for disposal of remaining 0.13 lakh tonnes is
Continuing,

2.77  The Ministry has informed that 45,069 tonnes of dantaged
foodgraing have been disposed of during the period of August, 2001 (g Jauary,

278 To prevent damage to foodgrains, the following measures are

(1) Foodgrains are stored mostly in rodent and damp proof godowns.

(i} Disinfestation measures are undertaken regularly as per laid down
protocol.

(@) Quatified and technically trained staff arc deploved for proper upkeep
of foodgrains.

(iv) To avoid damage in transit, foodgrains are moved in covered wagons,
as far as possible. When moved in open wagons the same arc
covered with tarpanting ete.

(¥) [n Cover and Plinth (CAF} storage complexes, the stocks arc stored
on wooden crates and covered with low density black poiythenc
covers properly lashed with nylon Topes to prevent damage by
ballooning of covers during high velocity winds. Surprise checks of
foodgrains stocks are also undertaken by the quality contral officers.

279  For the last about 3 years the stocks of non issuable foodgratns

hos remained arcund 2 lakh MT which is valwed at around Rs. 200 crorgs,
When the Committee asked as to why the stock has not reduced and the FCI
not taking steps sincerely in this regard, the Ministry in their Post Evidence
roply furnished as under: —

“Foodgrains, which are procured by the FCI, have specified shalf life,
Therefore, sliding down of f; IS i5 @& continuous process depending
on the period of storage of these foodgrains. Such non-issuable foodgrains
are disposed of on a contimuous basis through tender sate or at the rates
approved by the High Level Committes of the FCI. Thus, against the
quantity of 2.00 lakh MTs of non-issuable foodgrains availgbie with FCI
as on 28.2.2002, 1 87 lakk MTe i5 covered under tenders elready issucy
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The disposal of non-issuble/damaged foodgrains is regularly monitored
by EC1 Headoquarters and the progress 13 also being revsewed by the Executive
Cormmittee.

Tha position of sccural and disposal of non-issuable foodgraine from
September 2001 to Februrary, 2002 is indicated below —

(Figures in MT5)

Month Aegcroal [hsposgal
September, 2001 5488 1644]
October, 2001 3036 6546
November, 2001 2847 3243
December, 2001 2667 5818
Jaruary, 2002 1895 TG
February, 2002 3436 8727
Total 19,419 48,714

(1ii} Policy on Import and Export of wheat and rice on Government
accoumnt

280, Ministry of Consumer Affairs, Food & Public Distribution
{Department of Food & Public Distribution} is primarily concerned with the
food security of the couniry. Government constantly reviews the stock pesition
of foodegraing with it in the Central Poal vis-e-vis the prescribed buffed norms,
prochuction of foodgrains in the country, toend of precurement for Central
Pool, requirement for Public Distribution system (PDS) and other wellars
schemes, open market prices, etc. A decision to tmport or export foodgrains
on Government account is taken depending of the overall situation.

281 For the current Financial Year there is no proposal to impert
foodgraing in the Central Pool.

2282 The Government has taken the following special measures infer-
alia for export of foodgrains —

(a) Wheat and rice are being offered from the Ceniral Pool for export

PUrposes.

{b} Exporters have been allowed to lift stocks from the depots of FCI
acoording to their choice.



2.83  Export of wheat and rice from the Contral Pool started from
November, 2000 ang Fébruary, 2001 tespectively. Some details in thiz respect

Export of Wheat

(Figures in lakh torines)

Year Target Achievement Rpge {pertonne) From upto
2000-0] . 16 {approx.)  Rs. 4150/ 20102000 31.3.2001
Rs. 4300/ 01.04.200] 16.8.200]
X102 5 2697 Rz, 4200/- 17082001 30012001
(upto 31.1.02) Rs 42505 1.12 3001 1.3, 2002

Export of Rice

(Figres in lakh tonnes}

Year Target  Achievement Rate (per tonne)
Shipped Lifted by exporters
upto 15.1.2062
200001 TR L0873 Rs 67500
200102 k i} 2.75 (as on 338048 Rs. 5680/- Raw
J0.11.2000) 801315 Rs 6000/~  Par-boiled

Total Rice lifted by exporters (upto 5.2 2002) : 14,34, 535 tonnes.
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284 The export prices of wheat were revised on the following dates:—

Issue Price From To

Rs. 4150/ 20.10.2000 31.03.2001
Rs. 4300/- 01.04.2001 16.08.2001
Rs. 4200/- 17.08.2001 30.11.2001
Ra. 4250/~ 01.12.2001 31.63.2002

2.85 When the Commuttee asked what ars the reasons for vananon
in export price of wheat diring (2000-2001) and (2001-2002) on different
datos,tthhﬁmin&mirwﬁtbmrqﬂyfmﬂwd&mtthndmisionmreﬁse
export price of wheat made from time to time is intended to make the export
prices of Indian wheat competitive in the intermational markst.

286 In view of large manpower and commercial skill available with
Food Corporation of India (FCI} when the Commites asked whether FCI/
Government has reconsidered it fit to export foodgrains as their awn, the
Mirﬁstryintheir“ﬁueuwph'smedttMFCIhastadviscdmprmm
iself to undertake exparts directly in view of its specialized functions and
cxpertise in the area of procurcment, storage and distribution of foodgraina.

(xiii) Post Harvest Management of foodgrains

287 With a view \o minimizin the post harvest losses occurrmg at
farm level, the Deparanent of Food & Public Distribution 18 actively engaged
in imsproving the storage practices at the farm level where a major portion
of the foodgrains (about 70%) produced is retained by the farmung community
for food, feed and seed purposes.

288 Under the Post Harvest Operations, the following institutions
jmplement various programmes for improvemcnt of storage —

(i) Indian Grain Storage Management & Research [nstitute {IGMRI)
(iy Save Grain Campaign (SGC}

(i) Quality Control Cells {QCC)

(iv) Central Grain Analysis Laboratory (CGAL)

2.89 The provisions of BE & RE in 2001-2002 and BE for 2002-
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2003 in respect of Post Harvest Operations is as under :—

Rs. in lakhs)

BE 2001-.2002 RE 2002-2002 BE 2002-2003

Plan 324.00 303.30 11290
Non-Plan 771.00 696.30 ¥76.00

290. The detailed scheme-wise break-up of the aforesaid budgot
provision along with activities under each scheme is as under -—

{a) Indisn Grain Storage Management & Research Institute
{IGMRI)}.

291 JGMRIL, Hapur alomgwith its five field stationg located at
Hyvderabad, Jabalpur. Jorhat, Ludhians & Udaipur carry out research and
development activities on storage and preservatiom of foodgrains both al the
farm and commercial levels besides developing code of practices for grain
storage (including storage structure) and imparting apex level training in
scientific storage, preservation and inspection of foodgrains to the officials
of the agencics engaged in procurement, storage and distribution of
foodgrains. JGMRI is aiso anc of the 38 institutions of repute identified by
the Ministry of Finance for imparting waining on various courses to the
participants of its member countries under the Colombe Plan

292  2001-2002 (BE & RE) and 2002-2007 {BE} in respect of IGMR]
under Plan and Non-Plan beads are as under ——

(Rs. in lakhs)
2002204012 2001-2002  2002-2003
(BE} (RE) (BE)
PLAN
8) New Construction works  64.40 F0.00 60,00
b) Upgradation of CGAL 20.00 10,00
¢} Machinery & Equipment 7.0H) 540
d) Malerial and Supplics 2.30 2.30

e}l Stipend o Artisans 2.50 2.70
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f) Advertisement & Publicity 2.10 1.90
) Other Charpes 1.00 [0
h) Infrastructurs support and
other facilities 76.80 74.70 3850+
156.10 156.10 98.50

*Committed liabihity

MNON-PLAN
{Rs. in lakhs)
20012002 2000 -2002  2002-2003
(BE) (RE) (BE)
Naon Plan 236 00 220,19 25900

293 Non-Plan provision is intended tn continue various activities of
post harvest operations, viz., extensign activitics, developing a scientific code
of storage practices, ressearch & development and fraining programmes at
the apex level aimed at storage, inspection and mantaming quality of
foodgraing while the Plan provision is for mecting the salary for six months
and ather committed liabilities.

294 The performance of IGMRI under various activities during 2001-
2002 (up te Jamary, 2002) as compared fo the performance dunng 2000-
2001 are an wnder —

Ttem of 2000-2001 2H01-2002
work/ Activities

Target | Achievements | Target |Achicvements
(till jan, 20012}

A Trinning
(i) Long/Short lerm
(iiy artisan {Mo. Of trainees)
B Other Activities
M Analysis of foodgram
samples of physical 4200 4272 | 4200 3698
quality paramelers
{No.of Samples)

6l ]|

57
350 3

-
&
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(i) Monitoring of foodgrain{ 9% %1 0 an
samples for persticidal
contamination/residucs
(No. of Samples)

() Monitoring of foodgrain| %0 5 550 494
samnples for mryootexdin
cantamination
{Ne. of samples)

(b} Save grain campaign (SGO)

295 SGC was launched as a pilat scheme in 1965-66. Tt is being
operated a3 a regular schetne since 1965-70. with the objective of
djssamimﬁngthewchniqumofscimﬁﬁnwuffoodgmimmﬂwfummg
community. The scheme is implemented through a network of 17 SGC offices
in close collaboration with the State Governments, Non-Government
Organisatios (NGOs) and corparate houses like SAIL, Tata Stel ACC Lid.
cm.ﬂwmainobjecﬁmﬂfﬂwsclmistﬂmferﬂmtﬂchnimlkmw
horwdnvdupudbyIGMRItnﬂlefarmmfursnfuﬂmmnffmdgmim
at the farm level mtnuﬁninﬂmﬂ:cposthmmlmminfoodgmm.ﬂw
major planks of the scheme are training, demonsiration and publicity in
selected villages in order (o educate motvate and persuade farmers to adopt
recommended practices.

296 2002-2002 (BE & RE) and 2002-2003 (BE) in respect of SGC
wnder Plan and Noo-Plan heeds are as umder -—
(RE. in lakhs)
20012002 2001-2002  2002-2003
{EE) RE) (BE)

PFLAN
2)  Development of Nucleus villages 4340 43.40
b)  Stipend (0 farmers and volunteers 5150 5250

€} Provision of imputs for non-metadlic 11.00 10.30
Storage structores
d}  Advenisement and Pubiicity 500 500
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¢) Infrastructure support and honorarium 2700 200 14.00%
to State Govt. Personne]l and
voluniary agencies
Total Plan 133.90 137.20 14 00*
* Cammitted lishility
NON-PLAN

2001-2002 X01-2007  H02-2003
(BE) (RE) (BE)
494,00 439.60 47700
297 The Plan provision covers the expenditure on salary and other
comunitted liebilities for six months while the Non-Plan provision covers the
adninistrative and operational cost for the 17 existing Save Grain Campaign
offices and the headquarters umit,

298 The performence of S5GC under varions activities during
2000-2001 and 200t-2002 (up to Jamary, 2002) are as under —

Item of work 2000-2001 2001-2002
Target Achiovements Targot  Achievements
{tilk Jan; 2002}

1. No. of
Training Courses 1,429 1635 1,420 1,373
for fammers, traders,
volunteers, efc.

(t) Central Grain Analysis Laboratory (CGAL)
299 The functions of Central Grain Analysis Labaratory (CGAI
broadly involve :—
(1) Layng down quility standards for procurement of Kharif and Rabi
foodgraing for the Ceatral Pool.
(i} Classification of rice and paddy varicties for fixation of procurement
and issue prices.
{ni} Assessement of the quality of foodgrains that are imported or
exported in relation to the contraciual specifications.
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(vi) Assessment of the guality of foodgrains that are procured, stared
and distributed by FCI

{*) lmparting trammg to the persomnc] involved in food management
and analysis of foodgrams

(v1) Rendering techincal advice to the State Goverments snd Public
agencies on scientific storage and preservation of foodgrains.

CGAL also acts as reference laboratory in the matter of food standards
and Prevention of Food Adulieration Act (PFA).

2.100 2001-2002 {BE&BE) and 2002-2002 {BE) in respect of CGAL
under Plan and non-Plan heads are as under —

(Rs. In lakhs)
200]-2002 2001-2002 2002.2003
(BE) (RE) (BE)
Plan 29.00 10.00 Nl -
Non-plan 2-00 1.80 2,06

The above provisions are to cover the cost of new laboratory squipment,
chemicals and other laboratory items. Up to January, 2002, the laboratory

analyzed 2429 samples of foodgrains and wheat products.

2.101 The Planning Commission, on a review of ghe Central sector
Schmsasamﬂlafmmbasedbudgcingexmcisehawdecidedmmﬁe
SGC, IGMRI and CGAL be weeded out during the 10th Plan. However,
considermng the importance of the SGC and }GMRI in the field of past harvest
management of foodgrains, the matter was taken up with the planning
Commision to review its decisian and allow continwation of these activites
during the 10th Plan. The Planning Comimission has communicated its decision
and allowed retention of SGC, IGMRI and CGAL for six months to mect
the salary and commutted liabilities and there afier, the schemes would be
weeded out from the Plan.

2102 In view of the above decision of Planning Commission when
the Commities asked whether there is no ublity of these institutions and
laboratory for the Government, the Ministry in their Post Evidence reply stated
as under:—
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“The obyective for which the Save Grain Campaign (3GC} was set
up dwring 1969-70 has not yet been fully achicved. Although the pos-
harvest losses in fooderaina earlier estimated by Dr Panse Comumittec
during 1966-68 as 933% have boen reduced, the losses are still
encrroous. According 1o a study recently conducted by the Indian Grain
Storage Management and Research Inshitute (IGMRI) Hapur, in the major
wheal growmpg areas of the country, the pos-harvest losses in wheat
has been estimated at 4.75%, taking nto considerstion the sanual
production of foodgrains to the tune of more than 200 million tones,
the post harvest losses at the Earm lewel works to approximately by
around 9.% million tonnes annually, which iz quite alarming and the
country can not afferd suwch a loss

The usefulness of SGC scheme has been reviewed by various
committees (rom tme to time !

The Parlimentry Standing Commuiiee of the then Department of Food
& Civil Supplies, while comgidering the Demand for Grants for 1996-97,
had appreciated the activites carried out by Save Grain Campang for
minimising post-harvast grain losses. The Commitied has also observed that
a Social Andit of the scheme neoded to be carried out to assess the actual
vtiligation by the farmers of all the R&ED activites carried ot by the Ministry
in the field of post harvest technology of foodgrains. Accordingly, The task
for social andit and impact evaluation of SGC was assigned to the National
Productivity Couneil (NPC) in July 1998, NPC conducted as extensive survey
covering 3120 respondents including beneficiary and nen-beneficiary farmers,
Village Level Workers, traders, cte. in 130 villages covering all major States
and UTs. NPC submiticd rts draft report in March. 1299 and the {inal report
in November 1999, the major findings of the NPC study are

(i) The SGC Scheme has achisved a fair degree of success in mecting
it major objecirve for which it wes launched

(i) The scheme has a potential lo spread the message of scientific
storage of foodgrains to the entire farming community for reducmg
post harvest prain losses to o greal oxtent

(i) As a resull of activities carried out by the Sechme, the post harvest
losses have cote down from 16% to 4% 42.7% of the farmers
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whowctewveredmﬂuﬂzesmdyhmfemwdﬂleschmau
excellent, Jﬂ.%rﬂtedasmgoodmd 18.1% as good.

(v} 5GC has succesded 10 g grealer extent in convincing the farmers
for using improved storage structures for foodgrains, The usage
of metal bing which was only 4.7% before the inceplion of SGC
bas gone up to 31.3% after its implementation. Thus, thero is a
clear shift from traditions] storage stuctures to modern scieniific
Storage structurss for the storage of foodgraing,

(v) Lack of information abeu scientific storage of foodgrains among
farmers and nop avaliability of the inputs ke EDB ampules,
anticogulants &c., are the major constraints in this scheme,

(vi) Training activities conducted by SGC have been recaived extremely
well by the farmers and 99.5% of the farmers have expressed
full satisfaction about the relevance of such training activities by
SGC.

Views of the Committee of Secretaries {COS) :

A noto on the Nationat policy on handling, Storage and transportation
offuodgl-uimsuhmjtwdbyd:isbcpmmtwasmmdemdmdmﬂned
m the meeting of the COS held on January 14, 2000, The COS made the
foliowing abservations about SGC scheme .

“Since the housechold sector retains about 70% of the total production,
substantial quanity of the foodgraing are wasted dus to improper storage
at farm level A magar focus will, therefore, have to be provided on
improvement of $torage standards at farm leve] For this purpose a
scheme ‘could be introduced o encourage use of metal bins as wel]
as non-metallic storage stryctures at individual farm level and construction
of RCC bins at community [evel with appropriate financial ingentives.
This imitiative would be taken wp in grain surplus arcag 1o begin with,
In this connection, it was mentioned that there jg glready a scheme
for providing such support thourgh SGC. It was fely that the scheme
could be reviewed and suitably strengthened by the Department of Public:
Distribution.”
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Decision of the Cabinet Commitise on Economic Affgirs (CCEA):

In its meeting held on June, 20, 2000, the CCEA, apporved the National
Policy oo handling storage and transportation of foodgrains. In arder ta have
a greater success in the houschold storage of foodgrains, the policy, as
approved by the CCEA, inter afia, envisages the following initiatives:

8) introduction af scheme to encourage use of metzl bins as well
s non-metallic storage structares at individual farm leve! and
construction of Reinforced Cement Concrate (RCC) bins at
community level with appropriste financial incentives,

b) strengthening of the existing research and training cHnponents of
the Save Grain Compaign Scheme for scientific storage and
preservation of foodgrains and their propagation among farmers.

The Indian Grain Storage Management and Research Insticute (1GMRI).
which was set up in 1958, has been carrying out Ressarch and Development
activities relating to grain storage menagement al farm and comumercial level,
[t has also been conducting specialized training courses for officials of State
Governments, public sector agencies, private institutions besides the officials
of other developing countries sponsared by FAD, UNDP. WFP etc. The
raining programmes ocganized by the institmte are well sccepted in the
international fora and training to the foreign trainees/ personnels sponsered
by international organization like FAQ). UNDP, Common Wealth Secreatriat
elc. is imparted. In fact, the IGMRI is the ane of the 38 premicy inslitutions
of the Government of India recognized by the Department of Ecencmic
Affairs ynder the Technical Cooperation Scheme (TCS) of the Colomba plan
as well as by the Ministry of External Affairs under the Indian Technical
and Economic Cooperation {fTEC) for training of officials of developing
countries in the field of Grain Storage Management. So Far 208 foreign
nationals have been trained by the IGMRI. The activities being undertaken
by the IGMRI are of a very specialized natwe specially focused on
minimization of post harvest losses with specific. reference to foodgrains only.
The [GMRI and its field stations have been recognized by vanous Universities
fortheplwpmcufmuarchwwklcndingmawurdofﬂw%ddegmc. The
IGMRI has also been recognised by leading international resenrch institutions
like Natural Research Institute (NRI), UK for the purpase of Coltaborative
rescarch work relating to foodgrain managemeni.
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While addressing the current Budget session of Parliament. the Hom
ble President of India has tughlighted the enormouns losses ococurring to (he
naticnal cconomy towards post-harvest losses in agricultural produce and
rmphasized the necd for making sustained efforts in curtailing such loss.
Foodgrans constitute 3 major chunk of the agricultural production. Alithaugh
the post harvest losscs in foodgraing have besm brought down from about
10% ecstimated during 1966-68 to about 5% cstimated during 1998-2000.
There is an imperative need to continwe our efforts in the direction of post
harvest management of foodgrains bolh at the farm and the commercial level.

The Central Grain Anatysis Laboratory (CGAL) is an integral pan of the
Quality Control System CGAL which is the apex laboratory of the Department
18 also functichitg as o referral laboratory in the matter of foodgrains analysis.

Therefore the Department, feels that there is a strong case for nol
enly continuance of SGC, IGMRI and CGAL bur also strengthening of the
same suitably.”

2.103 When the Committee desired to know how the Government
proposes to utilise the manpower and availzble infrastrocture, the Minisiry
in their reply stated as wonder —

“As regards utilization of e qualifed technical rained manpower and
available infrastructure 13 concerned, it is stated that considering the
urgent peed for strengthening the mechanism of monitoring the quality
of foodgraina of the Cenirat Pool and keeping in view the earlier
recommendations of the Standing Committee 8s well as the Expenditure
Reforms Commission, a Central Sector scheme, “Strengthening the
mechanism of monitoring the quality of foodgraing in the Central Pool,”
is being proposed. The scheme 1s proposed io be implementsd by
redeployment of the exiating ataff of IGMRI and S5GC. The existing
infrastructure of WGMRI is proposed to be wtilised for operating the
proposed Quality Management Research and Traimng. [nstimte with
focus on research activities on grain quality management and related
training, The proposed non-scheme, new scheme has been submitted
to the Mimister of Consumer Affairs, Food and Public Distribution for
is approval after which it will be scnt 10 the Plamming Commission
for ity approval”
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(@} Quality Control Cells (QCC)

2104 The Quality Control Cells are situated ot New Delhi, Calcutta
and Hydersbad to momitor the quality of foodgrains # the time of
procurement, storage and distribution. Inspections of procurement centres,
food storage depots, rail heads, fair price shops, etc. are camed out by
the officers of these Quality Control Cells to ensure that the quality of
foodgrains conforms to laid down specifications snd standards of the
Government of India.

2.105 200}-2002 (BE & RE) and 2002-2003 (BE) in respect of QCC
under Plan and Non-Plan heads are as under—

{Rs. in lakhks)
BE 2001-2042 RE 2001-2002 BE 2002-2003
Plam - - -
Non-Plan 3399 34.80 38.00

2.106 Th:ta:getsmdachimmmuufﬂm{}u]ityﬂmtmlﬁﬂsduring
2000-2001 & 2001.2002 (upie January 2002) as well as the targets set for
2002-2003 are as nnder—

Item of work 2000-2001 2001-2002 2002-
C2003
TargetAchievements Target Achiev Target
cments
(il Jan.
- 2002)
] 2 3 4 5 3] 7
1. TInspection of Food 720 633 720 618 720
Starage Depots |
2. Inspection of Procurement 250 392 250 244 250
Centres
3. Imspection of Rail Heads 180 176 180 112 180
Inspection of Fair Price 720 1200 720 884 70

shops
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2

3

Inspection of Rice Mills 360

{at the tme of
delivery of rice)

Investigation of Cuality

Complatnts

344 360 152 360

34 59

2.107 Detils of major shoricomings observed during the course of
mspection are given belaw,
{1} 1t was observed that sizeable quaniities of stock with infestation
and poor quality foodgraing were despatched from various depots
of FCI in Punjab to consuming aress. These stocks were received
at the destination depots under protest. The delails are as follows:—

3 Name of ihe Name of the Quantity and commodity

No. receiving depot despatching depot

i. FSD, Harduagang, Mabha {Patiala) 2250 MT HRL Raw
{UP) Hice Grade "A"

2 Fsh, Maulat and 625 MT BRL Raw
Hanvmanigarh, Budhlada fice Grade "A
(Raasthan) (Punjab)

3 CWC Khandwa, FCI depots 17889 MT infested wheat
M.B) in Punjab and rice

4. FSD, Devgram, Ajitwal and Mukisar, 3855 MT BRL Raw
(West Bengal) in Punjab Rice Grade *A'

5 FSD, Mysore Mauiat (Punjab) 1820 MT BRL Raw
(Karnataka) Rice Grade *&

6. FSD. Balyathura, Goniana (Funjab) 567 MT HRL Raw
{Kerala) Rice Grade *A’

BRL: Bevond Rejection Limit

(i) Substantial quantities of C & D catepory stocks were found in
vatious depots of FCI in Haryana, Punjab, Ullaranchal, Rajasthan,
West Bengal, Bihar, Kerala and Tamil Nadu region as given below:—
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SLNo. Name of the depot Commodity Quantty in MT

1. FSD, Dhand, ‘C" Caiegory Raw Rice 104 5
Haryana Gr. ‘A
2. FSD, Guruharsahai, ‘C’ Category Raw Rice Gr. ‘A’ 795
Punjab ‘D Category Parboiled Rice 3878
Crade ‘A’
3 CWC Base Depat, “C” Category Raw Rice Gr. ‘A 19143
Nabha ‘D’ Category Raw Rice Gr A B
4. PCF Godown, ‘D’ Category Raw Rice 120
Haldichur, U P Comman
3. FSD, Chandri, UP Category wheat 2925
‘D" Categary wheat 2569
6. FSD, Harduagan; ‘C" Category wheat 508
‘D" Catgory wheat 1654

(@n

(v}

(v}

(vi}

Suhstmﬁnlqumﬁﬁasofdamagudwhent,paddyundﬁncwmfnund
in various depots in FCI districts Ferozepur, Amritsar and PFatiala
in Punjab, Agra in UP, Midnapur, Puralia and Bankura in
Wost Bengal, Pama in Biher

Thccxzcmufstwngclmminmeofﬂwdepm, wz, B.G
Sirsa (Heryans), FSD, Sunem, ARDC, Butari (Punjab), FSD,
Midnapur®; Bikna (West Bengal) was found to be guite high

Cut of 564 samples ofwhcatmdric:cullmmdﬁ*umllmdepms,
onty 47 samples of rice were found Beyond Rejection Limit {BRL),
These BRL samples were drawn from FSD, Mysore, FSD,
Whitefield, CWC, Base depot Nabha, FSD, Rajnandgacn, CWC,
Khandwa, FSD, Ujjain, PCF, Halduachaur, FSD, Moradabad, FSD,
Ruderpur, FSD, Harduaganj and FSD, Dabgram and were contairing
eXCessive damaged, broken and dehysked grains. Mainly these
stocks were procured in Punjab and despatched to vartous districts.
Thnmnttwrngn:dingpmcmemmufsubsundm-dﬂcemkshwe
elready been taken up with MD, FCI.

Duting the inspection of wheat procurement centres in FCI district,
Ferozpur in Punjab in April, 2001, it was found that at some
cmm,ﬂ:equatityoftbewhmtwncumddidnutumﬂhrmm
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uniform specifications. The matter was taken up with the Food
ard Svpplies Department, Govt. of Punjab,

(vii) During the inspection of wheat procaroment cenires in FCT districl
Hissar in Haryana during April 2001, it was also found thar the
quahity of wheat procured by ECI and State Procuning agencies
viz. H8WC, HAFED, Haryana Agro Industris Corporation and
DFSC did not conform to wniform specifications. The matter was
wken up with FC1 and Gowvi. of Haryana,

{vili) During the inspection of FSD, Rangpo in Sikkim in June 2001,
it was found that heavily infested wheat was lving in the depal.
The matier was reported te FCI for taking necessary action.

{ix) In FSD, Atarra in Banda distoct of UP storage losses were found
ta be on higher side. Two officials of the FCI have becn
dismissed from service,

{x} During the inspection of rice stocks in FSD, Tarantaran, it was
found that BRL rice stocks have been procured by the FCI staff,
Major/miner penalty proceedings have been initiated againat
T delinquent officials,

{x1) Duning the inspection of Fair Price Shops in Punc in Maharashira,
it was found that type scaled samples of foodgrains from the siocks
being issued ko the State Government under TPDS were not
availsble. The matter was taken wp with the FCI and State
Government.

(uii} During the inspection of various Food Storage Depots in FCI
District, Nagpur in August, 2001, it was found that BRL rice siocks
were received (rom Pupjab. The matter was reported to FCI for
taking necessary action.

(i) During the inspection of various Food Storage Depots in FCI
districts of Amritsar and Patiata, it was found that BRL rice stocks
were sccepted. The matter was reported 1o FCI for taking
necesgary actiomy agminst delinquent officials.

2108 When the Committec asked how many irregularities were found
by quality control cells during last three vears and whether it has been found
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that non-conferming standard foodgrains are being procured or have been
procured, the Ministry in their Post Evidence reply submitted as ynder—

“Druring last throe years, ie, 1999-2000, 2000-2001 & 2001-2002 {upto
February, 2002) following major itregularities were found during
mspection by Quality Control Cells:—

8 A complaint made by the Commissioner, Food & Supplies,
Government of UP about damage of wheat stock in CAP
storage in FCI district Sitapur (Gola & Mehmmadi depot) was
investigated by 1he officers of the Ministry, and it was found
that under weight wheat stocks were received by the FCI
staff, and no proper code of practicss for storage in CAP was
adopted by the QC staff As a result, substantial quantitics of
wheat stock was completely damaged. FCI has taken action
against delinquent officers.

b. A complaint abeut supply of poor quality rice from FCI
godown at Agartala, was investigated by FCL On investigation
the complaint was substantiated and MD, FCI has ordered
suspension of FCI staff who had procured BRL rice in
Punjab and also who had accepted this rice in Tripurs,
without lodging complaints for receipt of BRL/beyond
PFA rice.

€. A complaint about acceptance of BRL rice stocks in FSD,
Rajpura and CWC, Nabha in Patiala District was investigated
by a ieam of officers af the Ministry and it was found that
substantial quantity of BRL rice siocks were accepied as
levy rice in these two depots. The matter has been taken
up with FCI for taking aclion against the delinquent officials.

d. A pews item was published in “The Tribune® dated 2.2 200]
that BRL rice stocks had been despatched from FSD
Rampura Phul in Bhatinda District to Ahmednagar, The
cotmplaint was investigated by an officer of the Mirustry and
was found to be based on facts, The FCT had imtiated action
against the delinquent officials.

¢. The rice wraders of Mumbai who had deposited money for
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purchase of rice procured under relaxed specifications (URS
Rice) had complained 1o the Minister of Consumer Alfairs,
Food & Pablic Distribution during his visit to Mumbai that
URSﬁmdmpﬂchnd&mnmdepotsinPunjubloMumbai
was afverypmrquu]ityandcvmqudPFA standards.
The complant was investigated by an officet of the Ministry
during September, 2001. It was found on investigation that
most of the URS rice stocks despatched from Punjab were
beyond PFA limits in respect of the presence of damaged
grains. 16 officials of the FCI have beex paced under
suspension and their Head Quarters have beem shified.
Three other officials of FCI, who were also found
responsible for acceptance of BRL/beyond PFA rice, have
been dismissed. In addition to above, SRM, Punjab has been
advised 10 initiste disciplinary proceedings against calegory
Il and T officials found responsible for such lapse ™
2.109 In addition to above, Disciplinary action for major/minor penalty
has been mitisted against five Class-1 Officers in the Eastem Region of FCI
during the year 2001, Disciplinary action [or majar penalty is being initiated
against another Class-] Officers.

The mmber of pending departmental enquiries under major penalty
procoedings initiated during the vear 2001 in the Eastarn Regiom are as
follows—

Category No. of Officials
I 05
[l 26
I il
v 01

(xiv) Strengthening of the Public Distribution System

2110 Thres schemes are being aperated for strengtheming the PDS
infrastructure in the States/UTs. These are—

(1) Scheme of financial assistance to States/UTs for construction of
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godowns

(i) Scheme of financial assistance to States/UTs for purchase of mobile
vans and trucks,

() Schemec for training, research and moniloring.

(a) SCHEME OF FINANCIAL ASSISTANCE TO STATES / Us
FOR CONSTRUCTION OF GODOWNS.

2.111 The Scheme is intended to assit the State Governments / UTs
mlheuunstructinnﬁfsmnllgodnmsupwzmﬂ MTs in inkerior areas where
i1 is necessary to maintain adequate stocks te ensure regular supplies under
PDS. From 1983-84 this schemo is being implemented to avgment slarage
capacity in remwte, inaccessible, hilly, naal and tribal areas. Funds under
the scheme are released for small godawns where Central agencies like CwWC,
FCT ete. do not operate. The present pattern of financial assistance to 502
loan and 50% subsidy However, in the case of UTs without legislatures
the emtirc assistance is in the form of subsidy.

2112 Since the inception of the scheme, financial assistance to the
extent of Rs. 96.44 crores has been sanctioned for congtruction of 716
godowns, creating & storage capacity of 4.63 lakh fonnes in 28 States and
UTs. opio 20.11.2001. The autlay for 2001-2002 is Rs. I1.5) crares. A
sum of Rs. 6.24 crores have been samctioned bpto 15.2.2002 10 Kerala,
Madhya Pradesh & Chhattisgarh, An amount of Rs, 35069 lakh has alsp
been sanctioned under the scheme to Govi, of Topura for construction of
7 godowms with total capacity of 500 tomnes for which funds have been
sanctioned from the carmarked provisiona For the North East Recsipt of
utilization certificate from the State Government i a pre-requisite for grant
of fresh financial assistance wnder the scheme,

2113 Unlization certificates in respect of the past assistance under
the scheme are pending from 20 Stales/UTs. Details in this regard are Eiven
below:—-

5.No. State/U.T. Year of Amount Remarka
sanction {in Lakh)
1. Arunachal Pradesh 1952493 4,041

2. Assam 1996-57 05,04
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3. Asxam 199798 168_66

4. Asgam 1998-99 25888

5. Bihar 1993.94 48.00

6. Bihar 1994-95 38.40

7. (Gujarat 159728 183.30

2 Haryana 1998-99 165,29

9. Himachal Pradesh 1997-98 7776

10. Jammy and Kashmjr 1993.9% 55554

11. Kamataka 1992.93 132.00 Five godowns have
been partially
constructed. The
State Govt. has
confirmed that they
shall refund the
unutilized amount of
Rs. 103.69 lakhs.

12: Kerala [999.2000 207.%0

13. Maharasira 1992-93 78.86

i4. Maharastra 1993.54 1998

15. Maharastra 199495 66.22

16, Maharastra 199596 41 20

17. Meghalaya 1988-39 6.00

18. Meghalaya 100405 40.00

19. Nagalang 199697 60.00

20. Onssa 1599-2000 1247 735

21, Rajasthan £908-2000 87.35 Godowns
constructed.
Unutilised amount
to be refunded.

22, Tamil Nadu 199597 50.00

23, U.PAJuaranchal 1996-97 162.00

24. U P/Uttaranchal 1997-98 460.50
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25, 11.p/Uttaranchal 1598-99 L1192

26, Uttar Pradesh 1998- 1999 G3.0B% All godowns ag
sancticnad
construcied excep}
tow. Unutilised
amount ta be
refunded.

27, West Bengal 199293 96.46

28 A & N Island 199192 45,00

29. Lakshadweep 1991-92 07.50

2114 Financial assistance released during the past five years under
the scheme is as undet—

{Rs. in lokhs)

Assistance for construction of godowns
¥ear provision in BE Amound Capacity

sanctioned {toanes)
1997-97 1250 1188 50,000
1598-59 1250 1250 30,820
1999.2000 1250 2228.723 92,500
2000-2001 1250 LEEN XS] 29,604
2001 - 20402 1150 624 302 41, ()i}

(upte  15.2.2002)

2.115 State-wise details of capacity created and expenditure ngnrred
therecn under the scheme since inception are given bolow:—

§.No. State/UTs Expenditure  Capacity No. of
incurred (Rs.  created godowns
in lakhs) {In MT}
{1 2 3 4 5
|. Andhra FPradesh 12730 5300 6

2. Amwnachal Pradesh 4330 600 3



12 3 4 5
3. Assam 27.70 200 1
4, Gujarat 3TN 13004 24
3. Himachal Pradesh 21.60 500 1
6. Jammu & Kashmir* 589.205 _ 34
7. Karnataka 24.31 900

8. Koala 3500 5000

9. Madiya Pradesh 213.046 23400 17
10. Manipur 194.30 5000 23
Il. Meghalayn 46.00 24010 3
12, Mizoram 296 25 13200 39
13. Nagaland 3282 12000 20
14. Orissa 208.00 13000 52
i35 Rajasthan 84204 70650 41
16. Sikkim 64.50 2600 7
17. Tripure 113.02 3000 11
18. Uttar Pradssh 783.12% 32,000 17
[9. A&N Islands 41 00 1000 2

2.116 The rovised cstimate for 2001-2002 in respect of this scheme
is Rs. 8.00 crores. As a result of the Zero Based Budgeting exercise under
taken by the Planning Commission it has been decided to discontinue the
scheme for the Tenth Plan.

(b) Scheme of Financiasl Assistance to States/UTy for Purchase of
Mobile vans and Trucks.

2117 The scheme iz intended to provide financial assistance to States/
UTs for purchase of mobile vans and trucks for distributing ecssential
commoditics especially in rural, hilly, remote and other disadvantaged arcas
where static and regular fair price shops are not found viable or feasible,
Thafmmcialmislanmpﬁ-vmmmkinthemafadelivmyvanﬂ
MTs capacity) is Rs. 4 lakhs. For big trucks with a capacity ranging from



B9

2 to 19 MTs and above subject to the ceiling of actual cost the financial
assistance is Rs. & lakhs. At presemt, the assistance is given in the form
of 50% subsidy and 50% Ipan. Under this scheme wvehicles can be used
not anly as mobile fair price shops but can also be used for effecting doorstep
dolivery of PDS commodities to fair price shops. On the recommendation
of the Working Group set vp for formulation of the Ninth Plan for PDS,
the scope of the scheme has been extended to replacement of existing vehicles
and purchase of smaller vehicles of 1-2 MTs capacity The scheme is
supplementary in nature as the nmning costs including maintenance are borme
by the concerned State Government from its cwn budpet

2.113 Since the inception of the scheme in 1985-86, the total financial
assistam:nfﬁs.fiﬂl crores has been provided ¢ 28 States and UTs for
purchase of 1,565 vans and trucks upta 15.2.2002. The outlay for the Anancial
year 2001-2002 is Rs. 0.30 crore. Receipt of utilization certificate from the
State Government\UT is a pre-requisite for grant of fresh financial assistance
under the Scheme.

2.119 Uhilisation Certification in respect of financial assistance sanctioned
in the past for purchase of vansirucks arc pending from 13 States. State-
wise details along with amounts for which wiilization certification are pending
under the Scheme are given below.—

S.No. State/U.T. Year of Amount
sanction (Rs. in lakh)

12 3 4
1. Arunachal Pradesh 1999-2000 23.00
2. Arunachal Pradesh 2000-2001 2353
3. Assam 1997-98 114,00
4. Assam 1998.99 26.96
5. Bihar 1992.93 40.00
6. Jammy & Kashmir 1597-98 200,
7. Kamataka 1993193 48 00
8. Meghalaya 199556 14.00
&, Sikkim* 2000-2001 Lo
19. TFripura* 2000-2001 4430

* From separate budgetary alloction

for Motth-Eastern States,
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1. Uttar Pradesh 1983-89 250

[2. Uttar Pradesh 1993-99 221.20
13. West Bengal 1992.93 72.00
14. West Bengal 1993-94 28.00
15, AEN Island 1962.93 12.¢0
16. Dadra & Nager Haveli 1994-95 08.00
17. Pondicherry 1999.2000 20.00

2.120 When the Committee asked how many Teucks/Vans purchased
out of the Budget allocation under the head since inception are not ruining
condition, the Ministry replics as under—

“Financial assistance under the scheme is provided for purchase of vans/

trucks to the State/UTs. The subsequent cost on fuel, maintenance and

other rumning costs, and expenditure on drivers, eic. are borme by the

State Govts/UT Administrations. Details of vehicles which are in the

working/non-working condition in the States/UTs are not maintained by

the Department.” . '

2121 Assistance for purchase of Mobile vans from 199798 are as
wrkr—

(Rs. in lakhs)
Year Provision in BE  Amount Sanctioned No. of Vans/Trucks
1997.98 1000 - 04% 49 157
19938-549 130 230,00 70
1999-2000 1000 100627 ng
2000-2001 130 28,93 20
20:01-2002 30 Wil Nil

(upto 15.2.2002)

A decision bas been taken to discontinue the scheme during the Tenth Plan.
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(c) Scheme for Training Research and Monitering
2.122 The scheme was initinted dunng the Sixth Five Year Plan for:

(i} Providing training to officials of Stats Governments and State Civil
Supplies Corporation to tmprove the management of essential
commodities under PDS;

(i) Organizing seminary and workshops for senior level officials of the
Central Ministries and States/[Ts engaged in supply management
of essential commadities: and

(iil) Rescarch stxdies on varicus aspects of PDS.

2123 The scheme aims to provide financial assistance to States/1T;
for financing training programmes cfeanised by States/UTs, civil Supplies
Corporations and reputed institutions in the field of public distribution system,
With effect from 1998-99, financial assistance under the scheme is also
pmvidudforpwchmofmpumndwlwduftheﬂtmutmatenfﬁwl
Supplies of States/UTs as one time asgistance to link wp the States Units
with the NIC network at district, State and national levels,

2.124Thedatailsofussistamnsamﬂumdmﬂw5tamarcasunderr

S5LNo. State Amount (m Rs)
1. Arunachal Pradesh 1,40,000
2. Gujarat 1,35,000
3. Haryana 1,45,730
4. Himachal Pradesh 1,459,000
5. Karnataka 1,36 340
5. Kaala 1,35,600
7. Maharachirg 90 00)
8 Mizcram 66,015
9. Punjab 1,34,898
10. Rajasthan 1,34,730
11. Tamilnadu 1,35,000
t2. Tripura 1,35,000

13. Ultar Pradesh 1,37,876




92

2125 A provision of Rs. 50 lakh has becn made in BE 2001-2002
under this scheme out of which a sum of Rs. 12.18 lakhs has been sanctioned
upte 1522002

The financial assistance released wef 1997-38 under the Scheme s
as under:

{Rs. in lakh)
Year Budget Estimates Expendstare
199798 50.00 44 67
19G8-99 50.00 35.49
19992000 50.00 49.10
20006-2001 150.00 16.0%

2001-2002 5000 12.1829]
{upto 15-2-2002) '

2126 It has come {0 the notive of the Committee that complaints
of distress sale of paddy during Kharif marketing season (2001-2002)
have been reported from the States of Bihar, Gujarat, Madhya Pradesh,
Orissa, Tamil Nadu, Uttar Pradesh, West Bengal and even from Amvritsar
and Batala Districts of Punjab where the State Governments apd the
Food Corporation of India have strong and e¢ffective procarement
machinery. The cases of distress sale of wheat during Rabi marketing
scason (2001-2002) have slse heen reported. The Commitiee feel that
the benefit of Minimum Support Price {MSP) of loodgrains is not
reaching the farmers in most States/UTs of the country. The claim of
the Government thet the level of procurcment of foodgrains in a State
depends upon the surplus prodonction available there is not totally
acceptable to the Committee because in that case the benefit of MSP
can be enjoyed only by the farmers of Statcs having swrplus production
of foodgrains. Thus the States having no surplus production of
foodgrains would oot be able to contribute ta the Central Pool, The
sole purpose of announcing MSP is that farmers are not forced to resort
to distress sale of stocks, but the same is happening in the surplus
producing States/areas where procuremient centres are not opened by
the Food Corporation of India/State Apencies. In those aress farmers
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have no alteroative but to sell their produce below MSP and the
annguncement of MSP by Central Government have ne mcaning for
them. The Committee, therefore, strongly recommend that there should
be a uniform policy of procurement and special attention should be
piven to States like Bihar, Gujarat, Madhya Pradesh, Uttar Prudesh,
Orissa, etc. where incidents of distress sale has been reported.  Also,
the Government should emsure maximuwm contribution of Foodgrains
frem cach State/UT to Central Pool on the basis of its percentape
production vis-g-vis national production.

2.127 The Commitiee note that though there is a vast potential
of procurement of coarse-prainy in the States of Andhra Pradesh, Bihar,
Karnataka, Madhya Pradesh, Maharashira, Rajasthan, Uttar Pradesh,
Gujarat and Tamil Nadu, procurement operation has not yet started
in same of these States, The Government have informed the Commitice
that the procurement of coarse-graims has declined from 6.31 lakh
tonnes in 2000-2001 to abowt 132 lakh tonnes during 2001-2002, The
Committee feel that the Government have oot given due attention to
procurement of cosrse-grains and the decline in procurcment during
2001-2002 may be atiributed to the non-existence of procurement
apencies in the aforesaid States. The Commission for Agriculioral Costs
and Prices (CACP} has recommended entrusting the task of price
support operation for coarse cereals to NAFED, particalarly in those
States where it cannot be included in the Public Distribution System.
The Committee welcome the sugpgestion of CACP and feel that thix
will augment procur¢ment of coarse-grains. The Committec, therefore,
recommend that the Government should start procurcment of coarse-
grains fiom other potential States like Bihar, Uttar Pradesh, Tamil Nadu
toe and pursue the matter with the Ministry of Agriculture for
appointing NAFED as the procorement agency in those States where
it is not included in the Public Distribution System.

2.128 The Committes note that on 1.4.2000 the Central Issue
Prices (CIP) of wheat and rice were fixed at Rs, 900 per qtl. and 1180
per gtl. for the Above Poverty Line (APL) people gnd Rs. 450 per qtl,
and Rs. 590 per qtl. for Bcelow the Poverty Line (BFL) people
respectively, On  the recommendation of the Expenditure Reforms
Commission {ERC) on 2572000, the CIP of wheat and rice were
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downgraded to Re. 415 per qtl. and Rs. 565 per qtl. for BPL people
and Rs. 830 per qtl. and Rs. 1134 per qtl. for APL people respectively.
Since the market prices of these commodities were less than CIP, this
contributed in pilisg up of stocks due to leys offiske. On 1.7.2001 the
actual stock of foodgrains became 616,70 l1akh tonnes, almost
uhmanageablc by the Government resulting in higher buffer subsidy,
While increasing the CIP to unrealistic levels, the Government did not
keep the fact under consideration that the unit subsidy for APL was
Rs. 138 per qtl. and Rs. 170 per qul. for wheat and rice respectively
in (1999-2000} while the unit cost of carrying stocks was Rs. 221 per
gtl. in (2000-2001). Te cope with the sitvation, the Government sgain
downgraded CIP of wheat and rice at Rs. 610 per qtl. and Rs. 830
per qil. respectively on 12.7.2001, This alse did not yield the desired
result 88 may be seem from the fact that the actual stock which was
58280 lakh tonnes as on 1.10.2001 and went upte 580,30 lakh tonncs
as on 1.1.2001. This shows lack of crisis and contingency management
in the foodgrain management policy of the Government. When the stock
reached the level of 545.24 lakh tonnes as on 1.3.2002, (he Government
rethought ity policy and have downgraded the CIP of wheat and rice
by Rs. 1 for APL, therehy making available wheat at Rs. 510 per qtl.
and rice at Ry, T3} per gtl. The Committee have all along been ¢pposing
such a great hike by the Government in April 2000. Even after that,
the stock of foodgrains were allowed to overflow and no decision was
taken in time and in & single instance due to which the Government
pre facing the present problem. The Committee, therefore, desire thsi
the Covernment should thwart all extrancous pressures to cut food
subsidy unrealistically and take timely decision in a stretch, for once
in 2 year, The CIP of wheat and rice should not be increased in such
a way that people de wot like to purchase foodgrains from the Fair
Price Shops.

2.13¥ The Committee note that Gross Buffer Subsidy snder
Budget Estimate (2001-2002) was placed at Ra. 5979 crore which has
mcreased to Ra, 6492 crore in the Revised Estimate (2001-2002), The
Budget Estimate (2002-2003) for Gross Buffer Subsidy is Rs. 8339 crore,
The Committee find that there is a continuous increase in Gross Bulfer
Subsidy. The Committee have been informed that the Buffer Carrying
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Cost for 299.38 lakh tonnes of surplus stock during 2001-2002 is R,
7269 crore. For surplns stock, an interest charge of Rs. 2944 crore
hat been accrued. The Committer are constrained to note that out of
food subsidy of Rs. 17927 crore, only 3611.65 crore has been spent on
BPL pcople which cemes o about 0% only. The Committee, therefare,
recommend that buffer subsidy for matittaining surplus stock of
foodgraine be minimised and at least 50% of the food subsidy should
go t¢ BPL people.

2,130. The Committee note that the establishment cost of the Food
Corporation of India (FCI) has been continuously tncreasing since 1999-
2000,  Hawever, it is appreciable that FCI has been able to reduce
its establishment cost by Rs, 414 crore during 2001-2002 from that in
the Financinl Year 2000-2001, but atill a lot ix required to be done,
In addition to this, estimated current ligbilities of FCI towards creditors
for supply of goods and services, etc. are abpot Rs, 3000 crore. The
Committee, therefore, desire that the FC1 should take further steps
to reduce its establishment cost,

2.131. The Committee note that hired storage capacity of the Fepd
Corporation of Indiz (FCI) as on 1.12.2002 is 206.65 lakk 1onnes, Due
to open ended procurement snd leas offtake of foodgrains, the
dependency on hired godowns is increasing. The Committes further note
that rentals payable to hired gedowns dering (2001-2002) would be
around Rs. 375 crore. The Committee, therefore, recommend that steps
should be taken to dispese of the accumulated stocks of feodgrains
strictly in a planned and phased manner so that dependence on hired
godowna is reduced. Even alter that, if the need for storage capacity
atill ariscs, the Food Corporation of India should create its gwn CApacity.

2.132. The Commitiee notc that estimated transit and storage
losses during 2000-2001 arc Rs. 172 crore and Rs. 227 crore respectively,
In addition to this, Rs. 19 lakh have been lost by way of theft. A
wide scale regional variation has been noticed in transit and storage
losses in North-Eastern States where the trend of such losses is more
than average. The Committee, therefore, strongly recommend that the
Goveroment should take immediate steps to kecp the storage and
transit losses to the minimum and alwo to check the occurrence of
theft cascs in future,
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2.133. The Committee observe that Tor the last two-three years
the nou-issuable stock of foodprains has been siapnaiing aronnd 2 lakh
MT. Though the Government are making cfforts to dispose of these
damaged foodgrains by calling tenders/anction, the actusl and timely
lifting of foodgrains is not being noticed, As on 28,2,20012, 45619 tonnes
of Feed-Il and 17676 tonnes of Feed-11 category of non-issuable
foodgrains were lying in godowns. The Committee Teel that this problem
can be solved only if the rate of disposal of non-issusble stocks exceeds
the fresh accrual of damaged stocks. The Committee, therclore,
recommenid that non-issvable stock of foodgrains be disposed of within
a fixed time in a phased manner and efforts be made so that minimal
stack is downgraded to non-issnable catepory,

2.134 The Committee pote that against the export target of 50
lakh tonnes of wheat during 2001-2002, a total of only 29.97 lakh tonnes
was cxported till 31.1.2002, Similarly against the export target of 30
Iskh tonncs of rice durinp 2NI1-2002, only 14.34 lakh tonoes could be
lifted by exporters up to 5.2.2002. Since these foodgrains are being made
available to ecxporters on less than APL prices, the Government may
think of providing this subsidy to APL people first and then offer to
exporters, However, as the godewns of FCI arc overflowing with
fondgraing, there is no problem in offeriop the Fodgrains te cxporters
on second priovity. In addition to the above, the Committee also feel
that the FCI with such a large manpower and commercial skill available
with them, may he cncanraped to undertake exports on their own

2.135 The Committee have come to know that the schemes of
Save Grain Campaign (SGC), Indian Grain Manzgement Rescarch
Institute {IGMRI} and Ceutral Grain Analysia Laboratory (CGAL)
under Post-Harvest Manapement, are being weeded out during the 1ih
Plan. The Commitlee feel that the objcctives for which the Save Grain
Campaign (80GC) was started, have oot fully been zchicved. Presently,
the post-harvest losses of foodgrains in the country is about 10 million
tonnes. These are mainly due to imporper storage at farm level, The
Committee further note that a lot of research work is still required
to he done in vegard to Food Management, Indian Grain Managcment
Research Institute (IGMRI) and its field stations are recognized by
variows universities for the purpose. Due to their continued efforts,
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post-harvest losses in foodprains have been brought down 10 about 5%
estimated during 1998-2002 in comparison to 10% estimated during
1996 98, Further, the Central Grain Analysis Laborstory (CGAL) is an
integral part of Quality controt System and also works as s referral
laboratory in the matter of foodgrains analysis, The Committee,
therefore, recommend that not only the schemes of SGC, IGMRI and
CGAL be continued but be atrengthencd suitably so that availahle mun-
power and infrastructure could be grainfully utilized.

2136 The Committee have been informed that disciplinary
procecdings against somc officers in the Eastern Region of Fpod
Corporation of Tndia for major/minor penalty had been initiated during
2001. 1n additioe to thc above, there are 62 departmental inquiries
pendiog under major penalty proceedings initiated during 2001 in the
Eastern Region. The Committee desirc that such cases he disposed of
specdily and action taken in this regard be communicated to the
Committee.

2.137 The Committee have been informed that a number of major
shortcomings have been found by the Quality Cantrol Cell of the Food
Corporation of India in the course of their inspections of Food Storage
Depots and procurement centres, during the last three years. The
Committee feel that the activities of the Quality Control Cell nced
t0 be increased in view of the buge stock of foodgrains available with
the FCI and in view of the ensuing Rabi Procurcment Season (20d2-
2003}, The Committee, thercfore, recommend that activities of Quality
Control Cell be aupmented suitably so that foodgraing are zaved from
further deicrioration, Also, the cases of irregularities noticed during
the inspections should be dealt with promptly and the guilty should
be booked at the earliest. The details of action taken in this regard
should be Communicated te the Committee.

2138 The Committee have come to know that the schemes of
financial assistance to States/UTs for construction of small godowns upto
2000 MTs and purchaze of mobile vans / trucks is being discentinued
during the 10* plan as per recommendation of Planning Commission,
The pattern of fingncial assistance was 50% loan snd S0% subsidy.
The Committee have also heen informed that utilization certificates
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in respect of hoth the schemes are sutstanding from manoy States. It
seems that the ampont earmarked under the scheme have not been
properly utilized by the State Governmenis and as 3 rewlt the
Goverament had to take a harsh decision to wind up the schemes in
the 10™ Plan. The Committee totally disagree with the stand taken
by Planning Commission and feel that this step will deprive easy
availability of foodgrains to the people living in hilly, inaccessinle and
remote areal and breed regional imbalance which is against the spiric
of national integration. In the opinion of the Committee the schemcs
of financial assivtance (o States’UTs for construction of mobile vans/
trucks were planned by the Government to [lacilitate feodgrains
movement in hilly and inaccessible areas of the country, particularly
the North-Eastern States. The Committee, therefore, strongly recommend
that both the schemes should continwe during the 10® Plan Period so
that movemeat of foadgrains ia not hampered in hilly, inaccessible and
remotc arcas. Also, the Government should take the issue of Turnishing
of Utilisation Certificates with the State Governments at the highest
level. Steps taken and progress achieved inm this regard should be
communicated to the Committee,

2.139 The Committee note that the scheme for training, research
and monitering for strengthening the public distribution system has
ool worked well. Though the Government are providing financial
assistance for trainiog programmes organized by States/UTs, Civil
Supplies Corporations and reputed institutions in the field of public
distribution system, the desired result bas oot been achieved. The
Committee forther note that one time assistance has been provided
to 13 States 1o ok the State Unita with NIC network at District, State
and National levels. The Commitice, thercfare, urge the Government
that in order to have effective monitoring over Public Distribntion
System (PDS), the Directorate of Civil Supplies of the remaining States
should be computerized at the carlicst. Alse, an effective study should
he made on PDS so that stepx ran be taken to cnsure that its benefits
rcach the really poar.
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MANAGEMENT OF SUGAR

Sugar industry is onc of the regulated industries. The management of
the industry coupled with mangement of sugar for public distribution is done
by the Department of Food and Public Distribution. The Sugar Development
Fund is the main instument through which assistance is provided to the
sugar industry for effecting modemization and expansion of the gxisting mills
and for bringing about varictal improvement in the came grown in the
catchment area of the sugar factories. The activines in relation to sugar
hroadly cover:

(A) Repulation of the Industry thrrgh the Directorate of Sugar;

(B} Admimistratem of subsidy on sugar;

{C) Administration of Sugar Development Fund:: and

(D) Training and research ingtitution.

(i) Directorate of Sugar

32  The Directorate of Sugar is concerned with the quality control
of sugar produced by vacum pan sugar factories. For this purpose, periodical
vigits to sugar factories arc made. Samples of sugar are drawn from the
stock of sugar held by the factories. ln case actual grades of sugar represented
by the sample are found (o be inferior to the grades marked on the bags
by the factories, action is taken against the defaulting sugar factorics according
to the prescribed procedure. In pursuance of the poiicy, the Directorate has
issucd waming to sugar factorics in 22 cases wn the financial year 2001-
2002 {upto 31,10.2002) for being more careful m future n marking grades
on the sugar produced by them in terms of clause 4 (1) of Sugar (Packinp
& Marking) Order, 1970. During the financial year 2002-2003, about 300
inspection visits are likely to be made.

1.3 An Enforcement & Vigilance Cell hay been 5ot up in the Directorate
since July, 1986 to ensure sinict comphliance with the various statutory as
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well as administrative orders and directions. The functions of this Cell include
s:mﬁnyufrmdsandmtumsmga:djngsalesmddispatchmdfrmalc
sugar received from the sugar factories and enforcement of quality and
packing of sugar with regard to the provisions of Sugar (Packing & Marking)
Order, 1970, compilation of data received from sugar factories pertaining
to various efficiency norms, preparation amd publication of a booklet
containing comprehensive data relating to the sugar industry.

3.4 The outlay for the Directorate in RE 2001-2002 is Rs. 176.00 under
non-Plan and Ra. 178.00 lakhe in BE 2002.2003,

{ii)) Sugar Subaidy

3.3 Svgar subsidy is provided in the dudget of the Department under
mn—planmmimbumeﬂwdiﬂ'mmbuwmmerﬁnﬂimpﬁcenfm
dePDSandmcEx-factmycustofsugnr, transportation costs and the
marginsallnwadmﬂl:whohsalmandﬂwmofﬂmfairpﬁwmom,
The ex-factory levy price 15 determined by the Goveryoment for EVETY Kugar
seasmbasednnﬂtefmmu]admmdbyexpmbudmlikcth:nriﬂ‘
Cotmission and the Cast Accounts Branch of the Ministry of Finance. In
addition, the Government kas to pay the excise duty, the additional exicse
duty, incur costs on the transportation and provide margins to wholeselars
and retail shopkeepers who distribute sugar under PDS.

36  The year-wise break up of suger subsidy we/ 1995.96 is as
under:

Year Sugar Subsidy
{Rs. In crores)
1995-96 422
1996-97 900
1957.93 4}
1998.99 40
1999-2000 235
2000-2001 50
20012602 (BE} 5
2001-2002 (RE) 5

2002-2003 (BE) 10
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(iii) Sugar Development Fund

3.7 Under the Sugar Cess Act, 1982 a cess of Rs. 14.00 per fuingal
Is being collocted on all sugar produced by a sugar Factory.

) 33  The Sugar Development Fund Act, 1982 provides that an amount
equivalent to the proceeds of the duty of excise levied and collected under
the Sugar Cass Act, 1982 reduced by the cost of colloction s determined
byﬂwﬂm&alﬁnmnmmmythwudmmymmoeiwdbyﬂmﬂmHnl
Gammmfmmcmnfﬂﬁsmmalluﬂwdmappmpdnﬁmmade
by parliament by Law be credited to the Fund

39  As provided under the Sugar Development Fund Act, the Fund
isluheutﬂizedh}'theﬁwemmuoflrﬂiaforﬂwfuuuningpurpus&
(i) Making loans for undertaking any scheme for development of
sugarcane in the catchment area of a sugar factory
(i) Making loans for facilitating the rehabilitation and modernization
of & sugar factory,

(i) Making grant for the purpose of any research project aimed at
the development of sugar indusiry,

() Defraying expenditure for the purpose of building up and mainterance
ofbuﬂ‘ersmcknfsugm'wiﬂiaﬁewtostahﬂizingﬂwpﬁocuf
SUZAT.

{v}Dc&aﬁngmyuﬂmmpmdi&ucfortbepm‘pnuufﬂleAct.

3.10  During the period from 1932-83 o 2001-2002 (upto 31.12.2001)
a cess amount of Ks. 3,003.23 crors has been collecied. As on 31.12.2001,
an amount of Rs. 2,566.00 crores hag been transferrsd to the Sugar
Development Fund.

311  The provision made in 2001-2002 RE and 2002-2001 BE are
for tansfer of funds from the Cansolidated Fund of India to the Sugar
Development Fund under the Public Accounts of India. The expenditure under
toms (i) to (v} above is budgeted separately and recovered by transfer from
Sugar Developmont Fund. The balance at the credit of Fund stood at
Rs. 1,208.25 crores on 31.12.2001 against an amount of Rs. 3,013.23 crores
of Cess upte 31122001,
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3.12 The [ollowing provisions have been made for payments out of
SDF during 2001-2002 and 2002-2003:

(Rs. in lakhs)
2001 -2002 2001-2002 2002-2003
EE RE BE
{a} Subsidy for maintenaoce of 1000 100.00 100 .00
buffer stocks of sugar
{b) Grants-m-aid for reacarch 250,00 20000 200.00
projecis aimed at

development of sugar indusiry
{c) Loans for modemization and 20,000.00 1300000 20,000.00
rehabilization of sugar mills

{d) Loanz to sugar mills for 200000 100000 200000
cane development

(¢) Administration of Sugar 570,00 312,00 513.00
Development Fund

{f} Expenditre on National 100.00 105,00

Total 23,020.00 1491700 22,813.00

313 The following disbursements have becn made from the SDF
during the last three years—

fRs. in lakh)

199899 19992000 20002001 2001-2002

(upto

31,12.2001)

1 2 3 3 5 6
(@) Subsidy for maintenance of 308635 71002 2173 Ni

buffer stock of sugar
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1 2 3 4 5 &

()  Grants-in-aid for research 24313 6549 1377 R

schemes of sugar industry
() Laoans for modernization [533501 1600352 772858 151394

and rehabilitation of sugar mill
fdy Loans to sugar mills for 9.990.05 2685 50 1M 25 178.31
cane development
(&)  Administration of SDF 403.45 46505 32798 1028
{f) Expenditure on National 288.07 12742 165.24 211

Instituie of Sugarcane and
Sugar Technology, Mau,
Total 936606 2006100 955755 781536

(a) Subsidy on Maintainance of Buffer Stack of Sugar

3.14 During the period 2000-2001 and 2001-2002 no buffer stock
of sugar was maintained and hence ne expenditure was inccured on this
account. n this connection when the Committes asked the need to maintain
buffer stock of sugar, when there is already huge stock of sugar in the
country, the Ministry in its written reply furnished to the committee stated
as under-

“Section 4 of the Sugar Development Fund Act, 1982 provides that
the Sugar Development Fund shall bo applied by the Fund, inter afia. for
defraying expenditure for the purpase of building up the maintenange of buffer
stock of sugar with a view to stabilizing pnce of sugar.

Under the SDF Rules, the Central Government, having regard io the
stock of sugar held with the sugar undertaking, the prospects of sugar
production, the requirement of sugar for consumption within the country
and exports and such other relevant factors 85 may be considered necegsary
may decide from bme to time regarding the neoessity and the quantily of
sugar to be maintsined ms buffer stock

The buffer stock is not created every year. No buffer stock has been
created after (9.07.1998 in view of large carry over stocks of sugar and
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the price of sugar remaining relatively stable. The apex bodies of the sugar
industry have, however, requested the Goverrment for the creation of a buffer
stock of sugar The Budget provision has been kept to meet the residual
payments in respect of claims of reimbursemont of interest, storege and
mnsurance charges in respect the buffer stock held up to 09.07.199% and
the likelibood of meeting claims in respect of such charges in case, a buffer
stock is created during the year™

(b} Grants-in-aid for research schemes of Sugar Industry

3.13 Aceual oxpenditure incurred on grant-in-akl, year-wise, since
195798 = as indicated below -

(Rs. in lakhs)
Year Expenditure incurred
1997-94 Ml
1998-99 2431265
199%-2000 65.490
20042001 13.77
2001-2002 1055674

{upio 15.03.2002)

3.16 The number of research project sanctionsd vear-wise since
199899 g indweated below —

Year No. of Research project sanctioned
1998-59 2
1999-2000 3
200{)-2001 1
2001-2002 4

.17  When the Committee asked what henefits have accured from
these research projects and how much amount has been spent on development
of a compulerized model INDSUGAR for forecasting sugar production in
India, the Ministry i its written reply furmsshed as under:
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“The research prafects sanctioned grant-in-gid from SDF normally have
an implementation period of three vears. The result of a research project
can, therefore, be known after its campletion. The research projects
mentioned above are under various stages af implemsentation,

An amount of Rs. 19.39 lakhs has beon released to the Indian Institute
of Sugarcane Research, Lucknow for undertaking the study on “Farecasting
Sugar Froduction and Demand in India”. The Institute has informed that
the actual cxpenditure on (he stdy is Rs. 13,17.9214 cnly and the mspent
balance is Rs. 6,21,079/-

The Institute has submitied its final report. The Institute has developed
a computer mode! named ‘INDSUGAR’ for predicting sugar production in
India. The Institute has, however, reporied thai the principal investigator of
the study has intimated the Institute that somc data need (o be collected
and fed for getting the forecasting results. The demonstration of the model
can be petformed only after collection of datz through ficld survey during
specific phase of the crop.”

318 When the Computter wished 1o enquire how much amount has
been allocated for study on Gur and Khandsar Industry and whether the
siudy has been entrusted 10 any Ressarch Institute, the Ministry replied as
under:-

“The study on ‘Gur and Khandsari industry” has been entrusted to
the National Council for Applicd Economic Research {(NCAER), New
Dethi. The total cost of the study is Rs, 25,57,373/-. A budget pravision
of Rs. 15.00 lakhs was made in the Budget Estimate 2001-2002 for
the purpose. The first installment of Rs. 12,80,000/- which is 50%
ofﬂwcostofrhextud}r,hualma&ybmmlcasndmﬁl:NCﬁER.
The remaining cost will be met from the next year's Budger™

(¢} Loans for Modemnisation and rehabilitation of Sugar Mills

3.1%  The Budget Estimate (2061-2002) for this purpose was Rs. 2000
crore which was reduced during Revised Estimate {2001-2002) 10 a level
of Rs. 130 crore. The Budget Estimaic (2002-2003) is Rs. 200 crore. In
this context, when the Committee asked what are the reasons for reduction
of allocation in Revised Estimates (2001-2002) and what is the actual
expenditure by 15th March, 2002, the Ministry in its written reply submitted
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to the Commiitee furnished as under—

“A provision of Rs. 130.00 crores (and not Bs 1,30 crores) has been
made in the RE 2001-2002 on the basis of likely disbursal tp be made
to the sugar wndertakings to whom loans from the Fund have been
approved for modernizetion/rehabilitation and also those sugar undertakings
whose applications for loans were likely to be apyproved in the current
financial vear,

An amount of Rs. 108.19 crores has boen disbursed 6ll 21.03.2002.
Disbursals in respect of another Rs 1637 crores are wnder process.”

120 Te facilitats easy availability of loan cut of 5DF Even N case
of those sugar mills against whom an carlier loan is putstanding, Govt. has
amended SDF Rules, 1983, In this connection when the Committee asked
what ig the impact of amendment of Sugar Development Fund Rules, 1983
for availing Sugar Development Fund loan for Modernisation/Rehabilitation.
the Ministry in its written reply mformed as under—

“An amendment in respect of the eligibility of sugar factories for

obtaining loans from the SDF has been madke ta the SDF Rules, 1983

vide Notification of GSR 91 (E) in the Gazetie of India on 12.02 2001
(Notification Na. -10/9-5DF),

This amendment provides as follows: -

(i) A sugar undertaking that hes availed of a logn [ar modermization/
rehabilitation shall be cligible for loan on one occasion during the
perind in which the previous loan availed for modemization/
rehabilitation along with inferest has not been fully repaid.

(i) The Central Government shall suthorize payment of loan only 1o
suchsugarundmakingswhichhaveﬁ:[brrcpaidallﬂmsnmuwhjch
have become due in respect of the Sugar Devolopment Fund ang
the Levy Supar Price Equalization Fund.

After this amendment, loans iotalling Rs. 109.11 crores have been
sanctioned in respeci of 10 sugar undertakings that had availed of a loan
on an ather occasion byl had agt fully repaid it, These suger undertakings
would not have been eligible for the loan but for this amendment ”
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(d) Loans to sugar mills for cane develepment

321 In Budget Estimate (2001-2002), the allocation for the purpose
was 20 crore which has been reduced to Rs. 10 crores during Revised
Estimate (2001-2002). Again Budget Estmiate (2002-2003) has boen proposed
as Rs 20 crores. In this contexi, when the committes asked what were
the reasons for reduction of Budget allocation during Reviscd Estimate (2001-
2002) and what is the actual expenditure incurred Gl 15th March, 2002
alongwith the names of beneficiary mills, the Ministry in its reply stated as
under —

“A provision of Rs. 10.00 crores i the RE 2001-2002, as against a
provizion of Rs. 20.00 crores in the BE 200102, has been madc on
thc basis of disbursals likely 10 be made to the sugar wndertakings to
whom loans from the Fund for sugarcanc development have been
approved as also the applications from sugar undertakings for such loans
that are likely to be approved during the cerment financial vear

Loans for sugarcane development have been disbursed in this Gnancial
year to the following sugar undertakings:—

(@) M5 Sanjesvni (Takli) Sahakari Sakar Karkhana, Diset. Ahmendnagar,
Maharashtra.

(i) M/s Bannari Amman Sugars Limited {Sathamangalam wonit) Distt.
Erogde, Tamilnadu.

(i) M/s Sahakar Mabarishi Bapuraoji Deshmukh SSK, Maharashtra,
{v) M/s Sangmner Bhag SSK, Maharashtra ™

32! When the Commitic asked about the impact of amendment of
Sugar Development Rules, 1983 made for the purpose, the Ministry in its
reply furnished as under:-

“An amendment in respect of the eligibility of sugar factories for
obtaining loans from the SDF has becn made to the SDF Rules, 1983
vide Notification of GSR 91(E) in the Gazette of India on 12.02 2001
(Motification No.  [-10/9-5DF),

This amendment provides as follows -

{it A sugar undertaking that has availed of a loan for sugarcanc
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development shall be eligible for loan ‘only on one more occasion
during the period in which the previous loan availed for sugarcane
development alongwith interest has not been fully repaid.

(1) The Central Government shall authorize payment of loan only to
such sugar undertakings which have fully repaid all the sums which
have become due in respect of the Sugar Development Fund and
the Levy Sugar Price Equalization Fund.

After this amendment loans aggregating Rs. 13.5254 crores have
been sanctioned in respect of 5 sugar undertakings that had availed
of a loan on an earlier occasion but had not fully repaid the loan.
These sugar undertakings would not have been eligible for the loan
but for this amendment.”

(iv) National Sugar Institute, Kanpur (NSI)

3.23 NSI is a subordinate establishment of the Department of Food
& Public Distribution engaged in providing technical education in various
branches of sugar engineering, alcohol technology and other allied branches.
The Institute has a research farm and an experimental sugar factory for
training of students.

The budget provisions for NSI are as under:-
(Rs. in lakhs)
2001-2002 BE 2001-2002 RE ~ 2002-2003 BE

Plan 93.00 70.00 189.00
Non-Plan 870.00 860.00 866.10

3.24 The Non-Plan Expenditure is meant for meeting the administrative
expenses of the Institute, hostel, etc. and the committed expenditure on the
experimental sugar factory and the farm.

3.25 The Plan provision is intended to meet the expenditure mainly
on civil works, augmenting facilities such as additional equipment for
laboratories, etc.

3.26 The provision of Rs. 189.00 lakhs made in the Budget Estimate
2002-2003 is proposed to be utilized as follows:—
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(Rs. in lakhs)
(i) Improvement in facilities at Farm at NSI 12.00
(i) Comstruction of complete water grid for 10.00
residential colony, ESF, office building & hostels.
(i) Major Ropairs and renovation of main office, 10,00
building, EFF, workshop and Central Store.
(v} Air conditioning of Auditorimm and 10.00
library, scoustic system of awditorium
{¥} Constraction of over head water storage tank 10.00

(vi) Construction of complex for out door games and 1000
enhancement of existing indoor games facilities.

(vi) Spill over works including transferred 5.00
work liability for NISST, Mau,

(vii) Equipment for ressarch schome H.(X)

(ix) Equipmen for upgrading the facilities 25.00

in the existing research labs.
{x} Modemization of BSS laboratory and facilitics 1030

(x1) Construction of unit operation Iabs. in 12.00
Alcohol Technology

(i) Replacement of cbsolete machinery 500
in ESF and workshop

(uii) Extension activities (New Scheme)
(a) Vanetal replacement demonsiration 10.00
Scheme
(b) Technology Transfer and 10,04
familiarization scheme

(xaav) Revenue expenditure of NISST, 40.00

transferred to NSL

3.27  Brief particular regarding the number of research schemes and
the number of students trained from 19992000 onwards are given below: -
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1999-2000  2000-2001 2001-2002

(i) No. of res¢arch schemes Mil 02 02
miplemented
(@) No. of students trained 119 174 170

3.28 Nalional Sugar Institute (NSI), Kanpur is o be assigned the

' equipped to take up responsibility when National Institute of Sugarcane

Institute, Kanpur (NSI). An outlay of Rs. 100.00 lakhs has been provided
in the [0 Five Year Plan for this purpose, NSI has got the necessary
physical infrastrucpyre {farm, workshop ec.) and qualified personnel
o implement the Pfopesed new activities

~ (v) Nations! Institute of Sugarcane and Sugar Technology, Mgy

(NISST)

329 The Budget allocation and actyat expenditure of this institute from
the yrar 1993.94 is ag unider:-

{Re. n Takhs)
Year Budget Alocation Actual Expenditure
1993.94 305.10 954
199404 32500 11 &7

[995.96 753,00 263 .73
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1996-97 852.00 16281
1997-98 F¥3.00 419.05
1598-9% 873.00 28807
1999-2000) 775.00 12742
2000-2001 B665.00 165.24
2001-2002 RO R 23.11

(upto 31.12.2001)

330 The lower level of expenditure in the initial years in mainly due
to delay m commencement and execution of civil work by CPWD. The Central
Meonitoring Group (CMG) in its meehng held on 27.01.2000 recommended
that as Netional Institute of Sugarcane and Sugar Technology {NISST), Man
has not yet fully developed as an Institution, it may be wound up and the
assets be ransferred 1o any Central/State Agency looking for accommoedation
in that area. The Group has also recommended that the activities proposed
to be taken up at NISST may be cntrusted to National Sugar Inslilule, Kanpur.
[n parsuance of this recommendation the Government is considering the
feasibility of transfcrring the assets of NISST to the Indian Coungil of
Agricultural Ressarch (ICAR) an Institute under the Ministry of Agricuture.
The [CAR has submitted a proposal in this regard to the Planning Commission
and after obtaining ihe approval of the Planning Commission they will intimate
the final decision. A final decision from ICAR is stil awaitsd, No fresh cavil
or other works are being undertaken and recruitment of staff has also been
stapped resulting in lower actual expenditure in 200%-2002.

131 The expenditure incurred on the [nstitue since its inception, Up
o 11.12.2001 is Rs. 14,706 crore. [n comphance with the recommendation
of Central Monitoring Group, the institulc is to be wound up and the assets
are to he transferred 1o amy Central/State agency. In tus regard when the
Committee asked what is the latest position in handing over the Institute
to [CAR. the Ministry in the reply furnished as under:-

“The ICAR has intimated vide its letter dt. 19.03.2002 that it 1s worldng
the modalitics of ‘transfer of the Institute and has requested for the following —

(a) Staff strength sanctioned and exisling;
(b} details of the existing siaff members indicating their designation,
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group-wiss clagsilication of their posts and scale of pay;
(¢) terms and conditions of appointment of staff:

{d} eervice conditions, whether governed as per Central Government
rules or any cther mules; in the case of latter, a copy of relevant
ruies; and

{c} any other related details
The requisite information is being Fanished to the ICAR.”
3.32 The provisions m 2001-2002 (BE & RE) and 2002-2003 (BE)

are as under-
(Rs. in Iokhs)
2001-2002 BE 2001-2602 RE  2002-2003 BE
Plan 100.00 16500 -
Non-Plan - - .

333 When the Commitice asked how BE (2001-2002) of Ry 100
lakh been utilized, the Minmstry furnisbed as under—

“Provieion was made in the Budget Estimas to meot both Revenue
and Capital expenditure. BE 2001-2002 was Rs, 100 lakhs as indicated

balow-—
Revenue (Plan) - Rs. 73.00 lakhs
{for salaries, wages, TA etc)
Capital (Plan)
Other Charges - Rs 7.00 lakhs
Machinery & Equipment - Rs. 1000 lakhs
Major Wowks - Bz 10.00 lakhg

In the Revised Estimate (2001-2002), provision has been made as
Tollows: -

Revenue (Plan) Rs. 4500 lakhs

Capital {Plan) - —_

Majar Wotls - Rs. 60.(H) lakhs



13

The provision in Revems is being utilized for payment of Salaries,
Whages, TA, Office Expenses, etc. for the skeleton staff of the NISST. An
expendrture of Ra. 27.53 lakhs has already been incurred up to 28.02 2002

A demand has been received from the CPWD-for payment of Rs. 70.00
lakhs for settlement of final balls in respect of the construction work, which

15 under process. The provision in the Budget in respect of Capital Expenditure
on Major Woeks in the Revised Estimates is likely to be fully utilized.”

(vi) Export of Sugar

334 The position regarding production, internal consumption and
expert during the 1939-2000 and 2000-2001 season {October-Sepiember) was
as under:

{On in lakh tonnes)

SLNo. Particulars 19992000 2000-2001 {P)
1. Carry over stocks from previous season 66,78 93.40
2. Production of Sugar 181.93 184.21
3. Import of Supar 4.69 0.16¢P)
(P8 Aupto Junc,
2001)
4. Total availability 248.71 277.61
5. Internal consumption 155.08 162.00 (P)
6. Exports 0.23(P)@ 12.00 (PyE
7. Closing stocks at the end of the scason  93.40 103 .61
{PY Provisicnal

335 Til 15.01.1997, export of sugar was being carried out under
the provisions of the Sugar Export Promotion Act, 1958 through the notified
export agencics, iz Indian Sugar & General Indwstry Export Import
Corporation Ltd. (ISGIEIC) and State Trading Corporation of India Litd.,
{STC).

336 Through an Ordinance, the Sugar Export Promotion Act, 1938
was repealed wef 15th Japwary, 1997 and the oxport of Sugar was



continmes 1o handle gl preferenhal guota exports of EEC & USA, after
obtaining Regjsh'ntinn-Cmn—Allncaﬁonvcﬂrﬁﬁcatc (RCAC) from APEDA,

cum-Allacation Certificates (RCACs) by APEDA, we.f 142001 for sugar
exports, Now export of Shgar can be undertaken by sugar mills and exponers
after obtaining an export release order from the Directorate of Sugar under
the Ministry of Consumer Affairs, Food and Public Distribution,

338  As per DGCI&S, Kolkaza during finaneia| year 2000-2001 a
quantity of 3,31,184 tonnes haz been physically exported, During financial
year 2{K)]1-2002 {upto Sepwmber, 2001) a quantity of 8,87.866 tonnes hag

339 Beginning October 2000 and upto 31.1.2002, a quantity of abou
22,45 |akh tonnes {Provisional) has been - refeased for export and over [2 50
lzkh tonnes (P} has been physically exporied.

340 As per the information published by DGCI&S, Kolkata the export
of sugar during the last five fnancial year has been as under-—

Financial Year Quantity {ir tonnes) Value (Rs. Crores)
199708 1,73,282 244 44
109899 12,735 17.36
1999-2000 12,990 18.13
2000-200] 331 (P 42774 (P
2001-2002 8.87,866 (P} 1083.76 (P}

(Upta September 2001)

(P} Provitionai
3.4 “ﬂmﬂmCmmiltaeukad“rlmcﬂbmhavcbemmadeb}'

the Guvmemmimmmexpnn ufm:ga:,ﬂmMinisu-_vinits written reply
furmished as mder--
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(i} The guanitities restriction on export of suger has boen removed
wef 142000, The Government has alse dispensed with the
requirement of registration of exports contracts with APEDA.

(i) The supar meant for export has besn exempted from the levy
ohligation.

(iﬁ}ﬂwquantityofmgureleasadfmmpurtismmdasadvm
frec-sale release to be adjusted in the fres-sale stocks of sugar
factories afler a period of 18 months,

{iv) The levy excmption on the quantity meant for conmmercial export of
sugar, if it can not be claimed by the sugar factortzs out of the sugar
seamﬁumu&ﬁchﬂa:sagnrisreleascdmﬂmndmmm:pleﬁon
af their levy obligation, the same can be availed by the concerned
sugar factories from their production of next SUgAr seaso,

(v) DEPB at the rate of 5% of the EO.B. valye of export of sugar
has been allowed.

(v1) Hitherto only mill white sugar was being exported. I has been
clarified that in addition to mill white sugar the sugar mills/cxporters
can also exporl raw sugar under the present EXIM palicy.

{vii) The Government has introduced the Sugar Deveiopment Fund
(Amendment) Bill, 2002 in the Lok Sabhaon 213 2002 The Amendyoent
Billsneksmmbleﬂwﬂmnmmtnfdeﬁ-n}-theexpmdmminw
transport & freight an export shipmenis of sugar,”

342 The Committee note that allocation of loans for modernisztion

and rehabilitation of sugar mills in the Budget Estimate (2001-2002)
was placed st Rs. ‘200 crore which was redeced to Rs. 130 crore in
the Revised Estimate (2001-2002), Similarly, allocation of loan for sugar
milis for cane development was reduced to Rs. 10 crore jn the Revised
Estimate (2001-2002) from a Tevel of Rs. 20 trore carmarked in the
Budget Estimate (2001-2002). The Commitiee are aware of the fact that
more than 200 sugar mills in the country are rumning below 2500 TCD
which are in dire seed of maodernination/rehabilitation to sustain their
viability in future. On the otker hand, cane growera require loar for
cane development whick is not being passed on to them by the respective
sugar mill owners. The Committee, therefore, recommend that sugar
mill owners be encosraged for availing loan facility for modernisation/
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rehabilitation and alye for cane development which jn turn should he
Passed on 1o the needy farmers,

343 The Committee have gt along been 1ol that the Natignaj
Institute of Sugarcane und Sugar Technology (NISST), Maw has heen
established for cacouraging the sugarcane Erowers of the Eastern pU.p
and Bihar by Providing extension service and Proper cane cuitivation
techniques. However, the Committee gre Constrained to note that the
Government are hell kent on winding up the Institure without making
Proper alterpative Arrangement for the welfare of the farmers of the
regions and that the Government have taken the matter of transferring
tite uysetn of NISST, Mau (o (he Indiar Council of Agricultural
Rescarch, an Autonomons organisation for agriculturys rescarch under
the Ministry of Agriculture, Though the Goveroment have informey
that the schemes of varictal Replacement Demonstratiog Scheme and
Techaology Transfer and Familiarization Scheme have been taken for
this purpoese at the Nationa! Sugar Institute (NIS), Kanpur and an outlay
of Rs, 100.00 takh has been brovided in the 1g¢h Five Year Plan, the
Committee are pot satisfied with the statcinent that the intcrests of
the farmers of Eastern U.P, and Bihar will be fully served ax the NSI,
Kanpar is located gt a distant place. In addition to this, upto 31.12_2600
dn expenditure of Rs, 15327 crore has already heen incurred on NISST,
Mau from the Supar Development Fund (SDF), the benefit of which
has not yet reached the farmers, The Committee, therefore, recemmend
that the Government shovld bave & rethink ever the whole issue and
alt efforty should pe made o #0 ahead wich the establishment of the
NISST at Mau, taking in view the larger interests of farmers of Eastern
U.PE and Bihar,

344 The Committee note that the cstimated totl svailability
of sugar during (2000-2001) will be 277 lakh tonnes, out of which the
estimate internal Consutnption is only to the tune of 162 jakn tonnes,
Thus, there will he about 115 lakh tanmes of excess availability of supar
during sugar semson 2000-2001. However rpto September, 2001, only
10.42 lakh tonpes of Sugar could be exported, The Commiittee, therefore,
recommend that the Government should EnLourage export of SUgAr even
by amending the Sugar Development Fund Act, 1982 ang thereby piving
relief to sugar mjj) ownersy,



CHAPTER IV

MANAGEMENT OF EDIBLE OILS

The management of edible oils is done through the Directocate of Vansapati,
Vegetable Oils & Fals (DVVOE&F). The main acthvitics invalved i the
management of edible oils arc (a) administration of various control orders
through DVVO&F, (k) ditribution of impartzd oils through PDS at subsidized
rates and (¢) management of the public sector undcriaking, namely, the
Hindustan Vegetable Oils Corporation (HVOC).

() Directorate of Vanspati, Vegetable Qil and Fats

4.2 The Dircclorate of Vanaspahi, Vegetable Oils and Fats (DVVO&F)
in an attached office of the Department of Food & Public Distribution, which
is the nodal Department for vegetable oils, particulacly edible oils, and is
responsbile for the coordinated management of distribution of vegetable oils,
oils cakes and meals, (heir prices, intemal trade and commerce, administration
of indusiries as also all policy matters relating to these items. The Directorate
is headed by the Chief Director and assists the Deparment in all matters
relating to vegetable oils including edible cils. The DVVO&F performs
regulatory, developmental and advisory functions in respect af all matters
relating to vegetable oils, particularty edible ails and vanaspati. These regulatory
functions are exercised through four Control Orders namehy:

(i) Vegetable Qils Products (Regulation) Order, 1998,
(i) Edible Oil Packaging {Regulation} Order, 1998; and

(i} Solvent Extracted Oil, De-piled Meal and Edible Flour (Control)
Order, 1967,

{iv) Pulses, Edible Oil seeds and Edible Oils (Storage Control) Order
1977

17
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43 Al these Orders are statutory and derive their powers under the
Essential Commodines Act

44 For the purpose of ensuring proper quality comtrol, tepular
inspections of vanaspati manufacturing umits ars camied out in addition to
surprise inspection from (he Headquarters. lrregulanties pointed out by the
Field Officers in their Inspection Reports are considered for 1aking appropriate
action against the defauiting units.

4.5 A High Powcred Price Monitoring Board (HPPMB) has been
constituted under the Chairmanship of Cabinet Secretary to monitor the prices
of essential commodities. DVVO&F has been servicing the HPPMB as regards
the availability and prices of edible oils including vanaspati

4.6 The Dhrectorate also adminisiers R&D schemes for coordinabing
and concentrating R&D efforts for improving the availability and acceptability
of oils and encouraging improvernent in efficisncy of operation as also quality
of product and co-products of oilsceds processing A number of schemes
have been funded to nationally recognized institutes and R&D Organizations,
which have done significant wuork.

4.7 DVYVO&F 13 operating three Plan Schemss as under

1. R&D Programme for development of vegetable oils — This 15 manly
to augment the availability of quality products.

2. Modernisation of the Laboratory of the DVVO&F — To introduce
latest mexiern equipments for testing of oils and fats.

3. Strengthening of DVVO&F — To provide more technical siaff for
better monitoring of the oil ndustry.

{a) R&D Programme for Development of Vepetable Oils
(Rs. in lakh)
BE (2001-2002) RE (2001-2002) BE (2002-2003)
Plan 40,00 40.00 25.00

48 R&D Programme for Development of Vegetable OQils and
Modemisation of the Laboratory of the Direciorate of Vanaspati Vegetable
Qils & Fats (VVO&F) have been merged and the new scheme wall now
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be known as “Ressarch and Development and Modermisation of the Laboratory
of the e, of VVO&F". The allocabon of funds under the Annual Flan (2002-
2003) for the scheme is Rs. 25 lakhs.

49 The acmual expenditpre during the vear (2000-2001) and
(2001.2002) for the scheme pa R&ED Programme for Development of
Vegetable Qils of the Dte. of VVO&F has been as under:

Year Expenditure
{(Rs. in Lakhs)

2060-2001 M

2001-2002 it

(As on 21.3.2002)

4,10 The number of R&D projocts apperved by the Science and
Technology Advisory Committes {STAC) dunng 200:0-200F and 2001-2002
1 as under;

Year Number of RED
Projects  approved

20002001 3

2001-2002 3

411  All the R&D projects approved during 2000-2001 are in progress.
Studies on the R&D Projocts spproved in March 2002 (2001-2002) by the
STAC are yet 10 be conducted. The results will be known anly after their
completion of the projects. '

412  When the Committee asked bow far the scheme has augmented
the availability of Vegetable Qibs and improved its quality, the Ministry in
s reply stamd as under:

*The R&D Programme for development vepctable oils is implementcd
through research projects funded from the scheme to various research
organizations. The research atudies are conducted at the laboratory stage.
Depending upon the outcome of the research studies at the laboratory
siage, pilot studics are undertaken. When the pilot studies are successful,
these can be commercially exploited by the indpsiry.
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One rescarch programme funded under this scheme which has been
successful, is develepment of 1 TPD improved Expeller for increased
recovery of oil from mustard sceds with better quality The 1 TPD
mproved expeller is now being used by the mustard expelling umits.™

(b) Modernization of Laboratory of the Directorate of Vanaspati, Vegetable Oily
and Fats

413 The actual expenditure during the year 2000-2001 and, 2001-
2002 on the scheme on Modemization of Laboratory of the Directorate of
VVO&F has been us under:

Year Expenditure
(Rs. in Lakhs)

2001)-2001 MNil

2001-2002 2

{As on 21.3.2002)

4.14 During the year 2001-2002, one Mettler Balance has been
purchased This equipment wil! be used for weighment of micro quantity
of chemicals ete.

415  The Ministry has also informmed that the Regional Officers at
Chennai, Mumbai and Kolkata for undertaking routine anatysis have not vet
become operational.

4.16  When the Commitiee asked whether the facility of testing oils
fats was available with the Directorate throughout Tadia and if not, what
arrangemcnts have been made for testing of oils and fats in coordination
with different State Governments, the Ministry in its reply furnished as under:

“The Directorale of Vegetsble Qils & Fats test the sample drawn from
the manufacturing wnits for monitoring the quality standards laid down
under the Vegetable Oils Products (Regulation) Order, 1998 and the
Solvent Extracted Oil, Deoiled Meat and Edible Flour {Control) Order,
1967. For this purpose, samples of oils and fats collected from
manufacturing units located throughout the country are tested in the
laboratoey of the Directorate of VVO&F at New Delhi.
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Under the Prevention of Food Adulteration (PFA)Y Act, 1954 and the
Rules thereunder, the PFA suthoritiss check the quality of oiis and fais
sold in the wholcsale and retail markets, The provisions of the PFA
Act and the Rules made there under are implemented by State/UT
Governments throngh their field staff ™

{c) Strengthening of the Divectorate of Vanapati, Vegetable Oila and Fats

4.17 The Scheme of strengihening of the Direclorate of Vanaspati,
Wopetable Ouls and Fals which was meant to provide more techmical staff
to widen the scope of momtoring the oils industry, has been terminated in
view of the insiructions or downsizing of the Govemment S1aff. In this
connechon, when the Committee asked what alternabive arrangement has been
made by the Government for widening the scope of monitoring the oil
industry, the Ministry in its written reply furmished to the Committee stated
as umder:

“The Directovats of VWOKF, with its existing field staff, continues 1o

monitor the quality of cils and fais at the manufacturing stage by

optimizing the number of tested samples. The number of sample tested
by the labaraiory of the Die. of VWVO&F in 2000-200]1 was 2454, During

2001-2002 (upto 28.2.2002) the number of samples iested was 5738”7

(ii) Import of Edible Oils by STC for DS

418 The State Trading Corporation of India Lid. (STC) had beem
imperting edible oils on Government Account at the prevailing prices in the
international markets Y 1999-2000, for distabution through PDS. However
b0 import of edible oils has been made during 2000-2001. In view of easy
svailability of edible cils al comparable prices in domestic market 3 has been
decided, for the time being, not to import edible oils for PDS. The import
of edible oiis by STC for PDS, allocation thereof made to States/UTs and
hfting by them for the last few years as give below:—
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fCMy. in lakh fonnes)

Year Tmport by STC  Allocated Lified
1998-1999 1.67 1.80 1.51
1999-2000 0.81 2.17 0.50
2000-2001 Nil 0.42 021
2001-2002 Ni Ni Nl

{upte Janueary, 2002)

419 The Central Moniloring Group, set op in the Department of
Expenditare, Minisiry of Finance, regarding introduction of Zero Based
Budgeting in this Department with effect from 2000-2001, at its meecting
held on 27.1.2000, recommended, infer afia, that the scheme of distributing
imported edible oil by the StatesUTs through their PD5S during the festival
season may be abolished in view of the poor off-take and favourable domestic
and international priccs of edible ails, Based on this, the position was reviewed
by this Department and it was felt that as the price and availability position
of edible oils in the country is presently comfortable, it may not be necessary
tc mport fresh quantiies of edible oil. Accordingly, a nate was sent for
consideration of the high Powered Price Monitoring Board,

420 Tt may b mentiomed that the impert operations have been
suspended for the time being as the price as well as availability situation
of edible pils is comfortable in the counmtry. However, given the nature of
edible oil ecopomy in the country, the posibon being comstantly reviewed.
Moreover, the bidget provision, once done away with, would take long to
be revived, if the situalion warrants schon 0 unport oils later in the year.

421 At presenl there are not stocks of edible oils with the
Government. The State Goveraments which demand edible oils have been
advised to spproach STC to import edible oils at muomally agreed terms.
No element of subsidy is to be bome by the Government of India in this
regard.

(iii) Demand & Supply Position of Edible Oils

422 Production of cilseeds, Wich increased signficantty in the 1980s,
hit a platean in the 1990s. In fact, in the last three years, on account of
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a vanicty of reasons, it has fallen. During 1998-99 the pilsecd production
was 24748 lakh tomnes. In 1999-2000, the nilseed production @ 20715
lakh tonnes. Tn 2000-2001 it further declined to 184 lakh tonnes. The domestic
supply of edible oils in 1998-99 and 1999-2000 and 2000-2001 was 69.61
laki tonnes, 60.14 lakh tonnes and 55.04 lakh tonncs respectively. Despite
this, supply from indigenous sources stilt falls short because demand of edible
oils hubwnimgmapmfmmmmdmmmmtum
in population and improvement in the standards of living of the people.

4.23 Figure pertaining to production of major cultivated oilseeds,
availability of edible oils from all domestic sowrces and its demands iuring
the last five year are as under:

{In lakh tonnes)
Oil Year Production Supply Demand of Edible
(MNov.-Oct.) of il seeds onfg
1996-97 243 80 7089 8506
199798 213.2¢ 60.32 7298
199299 24748 69.61 05 83
1599-2000 207.15 60.14 102.10
2000-200] 184.00 5504 94.79 (Eat)

4.24  Net availability of edible oils from all domestic sources was
around 355 lakh tonnes in the year 2000-2001, The Production of oilseeds
and net availability of edible oils from demestic sources (pomary source and
secondary source) for the Qil year 2000-2001 {November-Octaber)} is.
indicated below,—

{In fakh M)
Name of Oilgeeds 2000-2001
Oilseeds Oils
1 2 3 4
(A) Primary Sources
Groundnut 62.23 14,31
Rapeseed & Mustard 42.07 13.04

Sovabean 527 844
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1 2 3 4
Sunflower 7.33 2.43
Sezame 5.87 1.82
Nigersoed 1.15 035
Safflower 20 0.60

' Castor 8.67 3.47
Linseod 1.94 .58
Total 184.00 45.04

(B) Secondary Source
Coconut 3.60
Cottonseed 4.60
Rico-bran 4 80
Solvent Extracted Oils 2.00
Tree & Forest Origin .00
Sub-Total 18.GO
Total {(A) + (B) 63,04

(C) Less: Expont & 8.00
Industrial use

(D) Net Domestic Availability 55.04
of Edible Oils

425 In view of above position of production and availability "of
oilseeds and Edible Oils, when the Committee asked what efforts are beihg
made by the Government for increase production of oilaceds in view of its
decling trend to increase availability of edible oil, the Ministry in its written
reply furnished as under—

“Basically, this concemns the Ministry of Agriculture. However, the matier
was taken up with the Ministry of Agriculfure. The Ministry has reported
that the production of oilseeds has declined during the last two years
due to drought like conditions prevailing in the major ailseed growing
amasufﬂtemlmuy.mwndmtionnfoihmdsdmingthn[asthm
yoars is given below:—
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Year Production

(i Lakh MT)
19992000 2070
200u-2001 1340

The Production of oilseeda is highly sensitive tc weather conditions.
Therefore, the area coverage and produchon kecps on fuctuating due 1o
the behavioor of monsoon. Efforts are being made to increase the production
of oilsceds it the country through the mmplementation of the Centrally
Sponscred Scheme of Oilseeds Production Programme {OPP) which is beng
implemented i 28 States covering 409 Districts. For this purpose, an action
plan has also boen prcpared by the Ministry of Agricvlture and the same
has been circulated to all the oilseed growing States to prepare their own
“State Action Plan’ using the acticn plan of the Mimistry of Agticolture as
guidelines, for implesnentation during the [0th Five Year Plan so as te achieve
ihe desired objective of achieving the self-sulliciency in the production of
vilseeds & cdible oils.

Besides, efforts are being made to increase the production of cdible
mls from non-tradilional sources itke nce bran, cotton sced and oil cakes
as also from the cilseeds of tres-origin. The National Oilseeds Vegetable Oils
Development Board {NOBOD) has been making efforts to harness the nateral
potential of vegetable oils from oilseeds of lree origin in order te explait
the existing potential of cilseeds of tree origin and to sugment the futurc
poiential through integrated approach. The significant achievemenis of the
NOVOD Board in this regard has been identification & promotion of superior
ree having less gestation period, higher yield, more oil conients of Tree
Bome Ohlsoeds {TBOs), dissemnination of technology and technical know how
on TBOs through trainings and seminars™

(iv) Policy on Import of Edible Qils

4.26 Since there has been a continvous exeess of demand over
domestic supply of edible oils, import of edible oils hes been resorted to
for more than twe decades to make this item of mass consumption casily
available io consumers al reasocnable prices.
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427 In pursuance of the policy of liberalization of the CGovernment,
there have boen progressive changes in the Import Policy in respect of edible
oils during the past few years. Edibie Oil, which wag in the negative list
of imports was first decanalised partially in April, 1994 with permission io
impoert edible vegetable patmolein under OGL. This was followed by enlarging
the basket of oils under OGL with revision of mmport duly strocturc

summarized as up:

April, 1994 import of RBD Palmolein placed on QGL
with 65% import duty,

March, 1995 Import of all edible oils {except coconut ail,

plam kemel oil, RBD palm oil, RBD palm
stearin) placed on OGL with 30% import
duty.

1996-97 (in“xegular Budget)

Further reduction in import duty to 20% +
2% surcharge.

Another special duty of custom @ 3% was

Ialcrimposedbﬁngingliwwmlimm-tduty
o0 25%

July, 1998

Import duty further reduced to 15%.

1999-2000 (Budget)

lmport duty raised to 15% (basic) + 10%
{Surcharge) = 16.5%

December, 1999

Import duty on refined oils raised to 25%
{basic) + 10% C(surcharge) = 27.5%. In
aklition, 4% SAD levied on refined oils,

June, 2004

import duty on crade oils raised to 25%
(basic} + 10% (Surcharge) = 27.5% and on
refined oils raised to 35% (basic) + 10%
{Surcharge) +4% (SAD) = 44.04%. Import
duty on Crude Palm Oil {CPO)} for
manufactyre of venaspati retained at 15%
(basic) + 10% (Surcharge) = 16.5%.

November 20040

Import duty on CPO for mamulacture of
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vanaspati raised to 25% and on crnde
vegetable oils raised to 35%. Impert duty
o CPO for other than vanaspati manufacturs
raised to 55% Import duty on refined
vegetable oils raised to 45% (basic) along
with 4% SAD. Import duty on reffined palm
oil and RBD palmolein raised 10 63% (basic)
plis 4% SAD.

March, 200]
(as amended on 26.4.2001)

Import duty on crude oils raised to 75%
except on Soyabean oil. The duty on refined
cils including RBD Palmolein raised to 85%
(basic) except in the cases of Soyabean il
and Mustard cil where the duty is placed
at 45% (basic) and 75% (basic) respectively
due to WTO binding. In addition, 4% SAD
is levied on refined pils.

October, 2001

Fnport duty on Crwde Palm Qil and its
fractions, of edible prade, n loose or bulk
form reduced from 75% to 65%,

428 The quantitics of edible Oils imported during the last five vears

are as under—
(Ot in lakh tonnesi
Year Impart of Edible Oils
199697 14.16
1997-9% 1266
1998.99 26.22
19992000 +1.56
2000-2001 1975

(v) Hindustan Vegetable Qils Corporation (HVOC)

429 As HVOC had been incurring losses, it was referred to the
Disinvestment Commission in March, 1997 for advice. The Commission
recommended that HYOC should be clagsified as a non-core Corporation,
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and the compamy's operations in Vanaspati and packaging of refined edible
mlz be discontinned with immediate effect. The Delhi Vanaspati Unit has been
closed since Nov, 1996 following the orders of the Supreme Court in the
case, M.C.Mehta vs Union of India. Vanaspati operations in Calcutta were
also stopped following the Court's order. Subsequently, operalions in all ather
units of HVOC, except the Breakfast Foods Umt, were stopped. The company
was referrod to the Board for Industriat and Financial Reconstruction {BIFR)
which declared it a sick industrial company in 1999 under the Sick Industnal
Companies (Special Provisions) Act, 1985. Due to the continual dismal
financial performance of HVOC, and in the light of the recommendations
of the Disinvestment Commission, the Government of Tndia decided that it
did not consider it feasible 10 attempt revival ar rehabilitation of the company.
The Government approved a proposal 1o introduce a Volunlary Separation
Scheme (VSS) in the company, and also made a provision for a non-plan
loan of Rs. 75.00 crares to HVOC to meet the cost of VSS and other liabilities
on account of emplmyecs’ dues.

430 VSS was introduced in the company in November ‘2000, and
non-Pian loans (otaling Rs. 70.00 crores in 2000-01 and Rs. 1.90 crores
in 2001-02 were sanctioned by the Government to HVOC, At present, only
126 regular employees are left in the company, of which 121 are warking
in the Breakfast Food unit (BFFU} of HVOC. BIFR, in its order dated
07.12.2001, confirmed its prima-facie opinion that HVOC was not likely to
make ils nct worth exceed its accumulated losses within a reasonable time
while meeting—all its financial obligations, BIFR conchuded that it would be
Just, equitable and in public interest to wind up the compamy. BIFR has
forwarded & copy of its order in this regard to the Delhi High Court as
well as to the Oicial Liquidater, Delhs High Court.

431 Some emplayess of BFFU appealed against the “BIFR's Order.
The Appellate Authority for Industrial and Financial Recomstruction (AAFIR),
vide its Order dated 22.02.2002, has siayed the operation of the aforcsaid
BIFRs Order dated 07.32.2001 in regard to BFFU, and have ordered tha
no steps should be taken for the closure of the BFFU. The naoxi hearing
in this commection is to be held on 26.03.2002.

4712  Assets of the differsnt Units of HVOC, as recently evaluated

by the technical consultant firm engaged by the Operating Agency ([DBI),
are given below:—
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LOCATION PRESENT PERCENTAGE REALISABLE

REPLACKMENT REALISATION VALUE

COST {Rs. in lakhs) {Rs. in lakhs)
DELHI
Land 35400, 70 L{H1. 00 35401 70
Building 433 48 5.00 21.67
Plamy & Machmeries 130.00 20.00 26.00
SUB-TOTAL 35965.18 9887 35449.37
KANPUR
Land 162711 104,00 162713
Building 506,18 10.00 50.62
Plant & Machieries 1185.00 1000 118.50
SUB-TOTAL KETE )| 54,12 179625
AMRITSAR
Land 1364.55 80.00 109] 64
Budkding 35 51 5.00 1733
Plant & Machineries 124500 500 6225
SUB-TOTAL 2965.09 39.50 1171.72
CALCUTTA
Land 7038 R0.00 56.30
Building 120,54 5.00 603
Plant & Machineries  725.00 5.00 36.25
SUB-TOTAL 915.92 10.76 98.58
BANGALORE
Land 1.9 100.00 EL9D
Building 3619 15.00 543
Plant & Machineries  60.00 40,00 24.00
SUB-TOTAL 178.09 62.51 111.33
CHENNA1
Land .00 0.0 .04
Building 0,00 6.00 0.00
Plant & Machineries 10000 30,00 30.00

SUB-TOTAL 100.00 30.00 30.00
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MUMEAI

Land 4139 82 90.00 3725.84
Building 427.03 10.00 42.76
Plant & Machineries  1800.00 15.00 270,00
SUB-TOTAL 6366.85 73.43 403854
TOTAL 49810.44 85,72 42695,79

433 The physical and financial performance of Breakfast Food Unit
during the last 4 vears s given below:

1997.98 [998-99  1999.2000  2000-200)
Profit & Loss  (+) 1224 (+) 59.02 (-} 4769 (1) 143°
(in Rs. lakhs)
Production 630MT 520MT SOTMT 540MT
Note: + profit, (1) = foss,

434 As on 31.03.2000, the current liability of HVOC, incloding
Provisions, stood at Rs. 2739 crores. The Campany has not vet finalizad
its consolidated accounts for the year 2000-0]

The exact figures of the current kabilities as on 31.03.20p] will be
known afer the finalisation of the consalidated accounts of HVOC for the
year 2000-2001 .

technically unviable; as for financial viability, except for Mumbai and Bangalore
units, afl the divisions of the company werc excepted to suffer continuous
losses and that the compaiy as a whole would be incurring continuous losses.
436 When the Committee asked about unit-wise loss incurred by
different wnits of HVOC since jts meeption alongwith the action iaken to
make these units viable, the Ministry in its reply furnished as under-
“Total accurmulated loss incurred by HVOC as on 31.3.2000 is Rs. $3.01
crores. The unit-wise performance since [996-97 is given below—
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UNIT 1596-97 1957-9% 1998-99 19992000
Dedhi (-) 1.78 {3 2.25 (-) 3.15 {-y 2.52
Kanpur (-) 295 -y 332 (-) 299 () 355
Amritsar -} 199 () 272 -) 223 (-) 281
Miznbai (+y 1.07 A 0.05 (¥ 239 () 148
Chennai (+) 042 {+) 0.02 {-) 0.02 (-} 0.57
Bangalore (+) 1.44 (+) 0.23 (+) 064 (B 006
Kolkata (+) 1.55 (-} 0.10 (+) 024 () 057

RFFU (+) 041 (+) 612 () 1.00 () 048
NOTE () = Loss, {+) = Profit

Most af the wnits of HVOC were engaped in the packaging of imparted edible
oils for the PDS, except Kanpur and Amnitsar units. After, the Government has
stopped import of cdible pils and allocation for PDS was discontinued, consumer
preferences also shifted from Vanaspati. The machinery and equipment in all the
units were old and obsclete. ln view of all these, and alag in view of the
recommendations of the Disinvestment Commussion which had recommended
that the company's operations in vanaspali and packaging of edible oils should be
discontinued with immediate effect, the Government came ta the conclusion that
it was not {casiblc to attempt rovivalirchabilltation of the compamy. At present,
BFFU is the only operating unit in HYOC.”

4.37  The Committee note that the Directorate of Vanaspati, Vegetable
Oils and Faty (DVVO&F) tests samples drawn from manufacturing onits
for monitoring the guality standards laid down under the Vegetable Oils
Products {Regulation) Order, 1998 and the Solvent Extracted (3il, Deniled
Meal and Edible Flour {Control) Order, 1967, The Committee are happy 1o
note that the nomber of samples drawn during 2001-2002 has increased (o
a level of 5738 from its easier mark of 2454 during 2000-2001. However, the
samples of oils and fats collected from manufacturing vnits located
throughouot the country are tested in the laboratory of the DVVO&F at New
Drelhi only. The Committee feel that there is a great oced for inercasing the
number of laboratorics for widening the monitoring activity on the
magufacture of edible oil and fats. Also, the repional offices for undertaking
routine analysis at Cheonnai, Mumbai, and Kolkata bave not yct become
aperational. The Committee, therefore, recommend that regional offices at
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Chennai, Mumbai and Kolkata be made Functional in a time bound manner
snd more laboratorics be established in other parts of the country for testing
oils and faty.

438  The Committee note that Board of Industrial and Financial
Reconstruction (RIFR), in its order dated 7.12.2001 has confirmed that
HVOC was not likely to make its net worth exceed its accumulated losaes
within a reasonable time after meeting all its financial oblipations and,
therefare, it would be just, equitable and in public interest ta wind up the
company. Seme employees of Breakfast Food Unit {(BFFU) has appealed
against BIFR's order. The Appellate Amhority for Industrial and Fioancial
Reconstruction {AAFIR) has stayed the operation of the abeve order of
BIFR. The Committce note this will again lenpthen the process of winding
up of HYOC. Also, the total value of assets of different units of HVOC
comes oot to Rs. 42695.7% lakh, The Committce, therefore, recommend
that Government should continue with the Breakfast Food Unit, Dethi for
the present and make it viable. In case it is finally decided to wiad up the
tompany, the Government may de se without disinvesting/selling the
company's assets such as [and and buildings of different wnits of HVOC,

4.39 The Committee are concerned to note that the production of
oilsecds is continuously decreasing, From 247.48 lakh tonnes io 1998-99 it
has gonc down to 182 lakh tonnes during 2000-2001. This has resulted in
decreasing the availability of Edible Oil from 69.61 lakh toones in 1998-99
ta 54.54 lakh tonnes during 2000-204)1, Though the Departmet of Agpriculture
and Cooperation is implementing Centrally sponsored schemes of Oilseeds
Production Programme {(OPP} and Qil Palm Development Programme
(OPDP), there is ro noticeable impact of the schemes on production aof pils
seeds. Il seemys that the incentives as incorporated in these proprammes are
not reaching the producer of oilseeds. The end result is that impart of Edible
Oil is regularly increasing fram the year 1997-98. The Cammittee, thercfare,
recommend that the programmes of OPP and OPDP be reviewed to make
it mare suitable for producers of cilseeds, sa that import of edible 0il can be
reduced to the mazimum extent.

New DrLin;. DEVENDRA PRASAD YADAY
Aprif 12, 2002 Chawrman,
22 Chaitra, 1924 {Saka) Standing Commiitce on Food,

Civil Supplies and Public Distribution,
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MINUTES OF THE SECOND SITTING OF THE STANDING
COMMITTEE ON FOOD, CIVIL SUPPLIES AND PUBLIC
DISTRIBUTION HELD ON THURSDAY,

THE 28TH MARCH, 2002,

The Commitice sai from 12.00 hours to 15.00 hours.,

PRESENT
Shri Devendra Prasad Yadav —  Chgirman

MEmMRERS

Lok Sabha
2. Shrt Sahib Singh Verma
3 Shri Shyam Bihari Mishra
4, Shri Rameshwar Dudi
3, Shri Tara Chand Bhagora
6. Shri AP Abdullakutty
7. 5hn Baja Ban Riyan
8. Shri Rajbhar Babban
9. Shri Ezhilmalei Dalit
10. Shri Jai Prakash

Rafya Sabka

1. Smt Bimba Raikar
12, Smt. Gurcharan Kaur
13, Shri Lajpat Rai
14, Shn Dewa Lama
15, Shri Anil Sharma
I6. Dr. (Ms) P Selvie Das
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SECRETARIAT
Shri Ram Auotar Ram - Joint Secretary
Shri AS. Chera - Deputy Secretary
Shri RB.S. Mishra - Under Secretary
WITHESSES

Ministry of Comsumer Affairs, Food and Public IMatribution

Food

A o W R e

(Department of Food and Public Distribution)
Shri RD. Kapur, Secretary
Shri RN. Das, JS (S&EQ)
Ms. Rani Razdan, 1.5, {S1g).
Shri Sanjay Keul, JS (BP & PD)
Shri A K. Mohapatra, J§ (FCI)
Corporation of India (FCI)

Shri Bhure Lal, Chairman, FCI

Central Warchousing Corporation (CWC)

4

Shri N.K. Choubey, MD, CWC

At the outset, the Chairman welcomed the representatives of the
Ministry of Consumer AdfYairs, Foed and Public Distribution {Depariment
of Food and Public Distribution). The Chairman then asked the
Smrﬂtmycmmedminﬂudmelﬁscu[hagmmdﬂnm
introduced his colleagucs accordingly.

'ﬁmDunnnitteethEndimwdwithﬂtereprmﬁatimnfﬂw Ministry
of Consumer Affairs, Food and Public Distribution {Department of
Food and Public Blistribution) the various poinis arising out of List
of Points on Demands for Grams (2002-2003). The queries raised
by Members were resolved by the representatives of the Ministry. The
evidence was concluded.

The witnesses then withdrew.

A verbatim record of the siting has been kept separately,
The Committee then adiourned
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DISTRIBUTION HELD ON THURSDAY,
THE 11TH APRIL, 2002.

The Commitice sat from 12.00 hours to 13.30 hours.

PRESENT
Shri Devendra Prasad Yadsy —  Chairman

MimEERS

Lok Sabha
Shri Sahib Singh Verma
Shri Ram Naresh Tripathee
Shri Namdeorac Harbaji Diwathe
Smt. Prencet Kaur
Shri Tars Chand Bhagora
Shni AP Abdullakutty
Shri Baju Ban Riyan
Shri Rajbhar Babban
Shri Ezhifmalai Dalit

Rajya Sabha
Smt. Bimba Rakar
Smt. Gurcharan Kaur
Shri Lajpat Rai
Dr. Swami Sakshi Ji Mahara
Shri Vijay Singh Yadav
Dr. (Ms) P Selvie Das
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SECRETARLAT

1. Shri Ram Autar Ram —  Joint Secretary
2. Shri AS. Chera —~—  Deputy Secretary
3 Shn RS Mishra = Under Secretary

2. Consideration and adoption of Draft Fificcnth Report.
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(i) Considerntion and adoption of Draft Sixteenth Report.

3. The Committee, then, considered and adopted the Draft Sixteenth
Report on Demands for Grants (2002-2003) relating to the Department of
Food and Public Distribution, Ministry of Consunter Affairs, Food and Public

q. The Commitice, thereafier, asuthorized the Chairman t0 make
consequential changes arising out of the factual verification of the reports
by the Departments of Consumer Affairs and Food and Public Distribution
of the Ministty and presentlay the same in both the Howses of Parliament.

The Committee then adiowrned.

*** Not related to this Report.





